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10,

APPLIC:\riT(3) ,_.J^ 'A ./h 1

particulars to be examined

Is the appeal competent ? '

a) 'Is the application in the

prescribed form ? '

b) Is the appblication in paper

book form 7  ̂ ■

c) Have six complete sets of the 

application been fiied ?

a) Is the.appeal in time ?

H) If not, by how many days it ..

. is beyond time?

c) Has sufficient case for not.

■ making the application in time, ' 

been filed?

Has the document of authorisatior/ 
Uakalatnama been filed ?

i. ' ■ . • -h 
Is the application accompanied by 
B.D,/Postal Order for Rs.50/~

Has the certified copy/copied 

of the order(s) against uihich the 

application is made been filed?

a) Haue the copies.of the

,• documents/relied upon by the 

applicant and mentioned in the 

application, been filed 7

b)- Have the documents referred 

t-o in (a) aboue duly attested 

by a Gazetted, Officer and 

numbered accordingly -7

c) Are the documents referred 

to in (a) above neatly typed 

in double sapce 7

Has the indpx of documents been 

filed and pageing done properly ?

Have the chronological details’ 

of representation made and the 

out come of such representation 

been indicated in the application?

Is the matter rsjxsed in the appli­

cation pending before any court of 

Law or any other Bench,of Tribunal?

indorsement as to result of examinatiow 
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13.

It .

15.

particulars to be Examinsd

Aro the applicatior/duplicatQ 

copy/spare copies signed ?

Are extra copies of the applicatiojji 

with Annoxurcs filed ?

a) Identical with the Original ?

b) Defective ?

c) Wanting in Anncxures

Nos . '

Haue the file size. env/Qlopes

bearing full addressGs of the 

respondents been filed ?.

Are the given address, the 

registered address ?

Do the names of the parties  ̂

.'stated in the copies tally with •

- hhnî n tnriii^^tpd in the appli—

.cation ? .

Are the translations certified

to-be'ture o r . supported by an . 

Affidavit, affirming that they, 

are true ?.

Are the facts^ of the case

• mentioned in,item n o , ,6 of the 

applic.ation 7

a) Concise?

b) Under distinct heads V

c) Numbered consectivGly IT

d) Typed in double space on one ’

side of the paper 7 • •

Have the particulars- for interim - 

order prayed,for indicated with- 

reasons ?, .

19, Whether'all the remedies- have 

hern nxh^usted.

rnHnr«P.ment as to resulA,.ilLJigaH !gj^i'^

■ ; ■

. - •

y~€ 5 :
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17.
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IN THE CENTRAL ADniNISTRATIWE TRIBUNAL.

O.A, No. 120/99 (L)
REGIST.iHriuN No, of 198 •

‘ ‘I

;iii,GCT

d ’

and_ ajt̂G

11/8/89

31/10/89

5  '

AppXTCAW

Dl FENOANT
REVpOîJDENT

V.K. Agnihptrl

• UERSUS 

Union of India and ors.

Brief Ordsr, Mentioning Reference 

if  necessary

How complied 

with anddate 

of .compliance

Hon* ^r. D.K> Agrawal/J«M« '

Mr, M. Dubey., L/C for the applicant is preseni:. 

None is present for respondents.

"Counter affidavit has not been filed.

Let the counter affidavit be filed within 

four weeks to which the applicant may. file 

rejoinder if any, within two weeks thereafter

List this case on Sl/10/89 for hearing/ex-par|e

hearing as the case may t>e.

(sns)

Hon' Mr» D«Ka Aarav/al^ J ^ , .

Shri M. Dubey counsel for the applicant is 

present. Kone appears for the respondents, 

■No sitting of Division Bench, therefore] list 

this ..case for ^ ^ n ^ ^ ; e ^ r t e  hearing on 

15.12-89. .

. .

J,M .

(sns)

V

vjU
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CENTRAIj AO^IN ISTRATIVE TRIBUN.AL, LUCKL\!OW BENCH

LUCKNOW

•J

O.ii-.No. 120/89

Virendxa Kumar Agniltiotri Applicant

versus

Union of India. & others Respondents.

Hon. Mr. O 'usticeU .C , Srivastava, V .C ,

Hon. Mr. A«B. Gorthi/ Adm. Member. '__

f/'

(Hon. Mr, Jilstice U^C ,Srivastava,V ,C*)

The applicant was working as S .B .C .C  Pali Sub 

offfce(Hardoi) in the postal department. On 26 ;11 .77  

he MHS dealt vjith two withdrawals forms. It  appears that 

thereafter, the chargesheet issued to the applicant 

in respect o f these withdrawals and charge was that 

there were certain grave lapses on his part. The encjuiry 

proceeded. The enquiry officer held the applicant guilty

of both the charges and punishment was awarded to the 

applicant reducing his pay by one stage. He was suspended 

and after two years the suspension order was recalled 

but he was not allowed full pay and allowances for 

suspension period from 1 .1 .8 4  ro 3 .1 1 ,8 5  by SPOs Hardoi 

Mffismo dated 1 6 .3 .8 9 . The applicant, filed  appeal against the 

order dated 1 6 .3 .8 9 . The appellate authority held thit 

“though neither it  has been established in the enquiry 

that the appellant accepted the applications for withdrawl



-2-

-4

reterred to in the memo of charges on 26.11.77 after

close of the counter not it  coula be proved

fa c t 'o f  the death of th e  depositor «as in the Knowledge

of the appellant at the time o f payment on 2 8 .1 1 .7 7 . Yet

the pleas put forth in defence to accepting a P .B .a fte r

close of the working hour, maldng payment to the

messenger and t ainpe ring of. the S .S .  Book of the 

deoartment to entcap the appel-'-ant al3. these prepono.eri— 

ngly hint at the probality of having corrfnitted the lapses 

by t h e  appellant,'*

2. In  view of this I do not find any justification  in 

the penalty issued . The appellate authority couid have

Recorded ai eleae^eut,.finding whether there were lanses 

on the part of the applicant. Instead of recording a 

Clear finding the ap p ell ,t . auth.ority, based on

events.That part of the appellate order i

aue oraer J.S guashed . The!
appellate order, in tho •

t = ™ t ^ c e s  can..ot be allo„J
to stand. The last part of -

0,e appellate order is  gjashej

^>^e^appeu,te * .th o rit , «lthout t o u c h i „ ,% , 3hed part 

^  Of the order 3« n i  decide the p a ^

^ —  Of three „onths..he

^ppsllaafe© Qul'hon‘
« dux,nority to consider whethp- .-k

'^neuhe, the suspension

was.recalled end whether the appli,«„,

Shakeel/

entitled to the sala^- «  ■
s a la ., d«rrno the period he was u p ^H 

suspension. .

V .C .
^’ucknow- Dated: 2 8 .5 .9 2 .



APPLlOATIdN UN3)SR SECTION 19 OB' THB AffiifflNISTRAT'JCIVS THIBUNAL ACT
1985

Vlrendra Kuoett ^nihotri 

Union of India and others
Versus

DesoriT)tlon ô " dô oaiaelnts rilled
HON No; 1

1. Application
S* Arin;' No; A-11, True copy of punishment order 
^  ̂ ^ated 31,12; 87.
3. t o . No. A-12, « appellate order dated 20.5.88.
4 . Ann. No; A-15, order dated 16.3.89. ^

toejtgre Noy OOIjlPILATION No:̂  2

Applicant

Respondents

r-"!!"”TTa^e" Jjo.

10. 
^  11.

1* A-1, True copy of withdrawal fom 
2. A-2, " charge sheet dated 16.7^85

'* Article of charges ^
” statement of iraputation -
" list of docuaents. ^ -
” list of witnesses - —
” stateaent of Naresh fiStLngh '

" Ganga iSingh  ̂ ^
" nSuresh Ghandar —

coĵ y of Inquiry report ^  - 
copy of appeal dated 9.2.88

3. A-3, 
4 ;  A-4 

s .  A-S
6 . A-6;

7 ;  A-7, 
'8 .  A-8, 

9 .  A-s!

a -i 6 ,

A-13*

II

II

n
II

12. A-14, aipue copy of suspension oi^er dated 31.32.83.

13. Postal order for Rs.50.00.

14. Vakalatnaiaa.

1 - 9

_  \2T

- '^'1^

V\ c^W - \

O q

FOR USE IN TRIBUNAL'S OFI'IGS
s

2ate of filing or dais of receipts 

Registration No. f^o

for Registratr.



JU THE OSKTRAL THIBUl̂ AL, OIBCOIT BSITOH, IiUC'KNOWi

(5 1 V  1 ' ^

BBTWSS^

TT-f-rftndra Kiimjir Afiisihotri, agQd about 51 yQars« son of latd SpI Ha3? 
Dayal Agnihotri 1^0 village &. P'iO; Pal^ presentl^^
f f i n g  as PostalAssistanb Pali PiO. otstriot

Versus s

t£ou^°the Secretary Ministry of 0oaaunioatL6n, DepaTtraent of 

Posts, Government of India, New Delhi;

2. Director Postal Servicds Lucknow Itegion Iiuclmoŵ ^

3. Mhikshak Dak Vibhag, Hardoi Prakhand, Hardoir

4 ;. Tbe Siauiry Officer S n  Vijai Veraa, the thsjj Asstfe,̂  ^pdt. 
of Post Offices Hardoi 0/0 Supdti’ of Post Offices ^
Hardoi Division Hardoiv Baspoodents

Details of application-

I )  Nuaber of the orders against which the sgpplication is tnadet

a )  ^ 0 0  No; F-5/83-84t tti) l̂ tao NoJ> RDL/App-56/88-89/13;
„ tiii) liferao No; ^-5/83-84;

I I )  Date of the orderi d )  3i;'32;'87: (it) 20.5i88 received on
. 16;ii;88; U ii ) 16;3i^89.

I II )  Authority which has passed the orderi 
U )  Adhifcshak Dak Vibhag Hardoi - respondent nov 3.

Cii) Director Postal Services, Lucknow Begion, Lucknow - 
 ̂ respondent no. 2V

Clli) iSuWt;’ of Post Offices, Hardot-rei^ondent no; 3V

The true copies of the orders are annexures A-ll, A-12
and A-15 respectively,

^  2;  Jurisdiction of the Tribunal t- The applicant declares that the

subject natter of the orders iainst which he wants redressal is

within the jurisdiction the the Tribunal.

3v Liaitation t The applicant further declares that the appUca- 

tion is within the limitation period prescribed in section 21 of 

the AdQinistrative Tribunal Act 1985i

4 . Facts of the case t 

ti) That the applicant has been on employee of the Postal

Departaent for the last over 26 years and his conduct and service I 
have all along been satiafactory without any cooplaint or adverse] 

remark whatsoever.' 5Rie applicsint has been working under -ttie 

administrative control of respondent no. 3,

U i) That while working as a;B;c;Ci^ Pali JSub office CDlstfc. 

Hardoi) on 26^X1*77 tb© gpplicafit de^tb with two withdrawal fo]

« > * / •  *1



— -  2 .

Bs.10,4S0/- respectively sought to be wltlflraim through messenger, 

As the signatures of the depositor on the xiitMrawal foms dia not 

tally with the speeloen signatures on record, the sppUoant gave 

his reaarks •«SS iiier ’ under his signature dated 26;Ui7? aid 

placed the case befoio the Sub-Postnaster for his infornatlon and 

instJ^otlons. The Sub-PostDaster took the identification of S/S 

^  Ganga Vishnu and Karesh Singh who weie eoployed In the local

Bbatlya Inter Oollfige as clerfc and Principal respactlvelyi' As jt 

these persons were fully known to the spplioant, he gave a renark 

to that effect on the wlthdraioal foms aMer the instructions of 

the aab-Postnaster and thereupon, the identification was accepted 

by the Sub PostoaslBr PaU under his signature dated 26iU>;77. The 

warrant of payment was, however, not passed by the Sub Postmaster 

^  on day due to paucity of funds eM the messenger was called 

the next day for payment. 2?.llv87 was a sundy. The warrant of 

payment was passed by the iftib Postnaster PaU on 28.01;77 and the 

payment was effected thereafter under proper attestation artwltoess 

A sum of Bs; 5000/i was paid in cash and the balance was credited - 

 ̂ in the account of the messenger. A true copy of the withdr^altora

in respect of account no§ 138817 dated 2em-;77 as a,ppued by the 

j  departo^nt is annexure A-1.

a i i )  Ihat the applicant acted bonstiaedly and in accordance 

with rules in dealing with the aforesaid withdrawal fonas aJfl 

oaklng payment to the persrai concerned, but the respondent noi- 3 

prejadlol«usly and maUciously preferred to serve the applicant 

with a chatge sheet by his neno Hoi P-s/8»-84 dated is;7'i85 alleg­

ing that the ^plioant while functioning as SBOO Pali SJW  during 

the period from 26iUi7V to 28.li.77 accepted t«« withdrawal foas 

in reject of PaU S.B. VO  nô :- 139816 am 139817 for Rsi‘3180/- 

and fis.imso/. reg>eotively on 26iUi77 after closing of the S .K ' 

counter and endor^d remarks 'SS differs* though specimen aC 

depositor in reject of these accounts were not on record in SiSi 

Book and that the sppUcant paid amount in respect of the withdraw­

als of the aforesaid accoonts of a deceased depositor Sat. Deep 

MaUka and also paid by bookadjustment to the messenger Sri 

Suresh Chandra IMjcit and tr®sferred a sum of Ssi8630/- in SiB;



-y A/C No. ;i:i36173 (nSaresh Chsnara 3>lxlt) of the njeesenger; It  was

alleged that the spplioant violated the provisions of iUle 425 of

P & T MaP. Vol. VI Part II and (2) that during the aforesaid period

A  and while functioning in the aforesaid office, the gpplicant accept

-ed the witbdraffaX on 2&IV^177 after closing of S;b; counter as

stated by him and endorsed retnarks differs” though specioen

of depositor in respect of S*Bi A/C no. 139186 & 13918? were not on

record in the TJook. The applicant was alleged to have given

false remarks and acted in a way which is unbecoming of a Govemoerr

Servant and failed to maintain devotion to duty and violated the

provisions of lule 3a )C ii) 4 (iii) of CCS (Conduct) Itoles 19e4v

A true copy of the aforesaid memo dated 16.7'^’85 is annexureA-2

and true copies of its annexures I to IV, containing the statement

of article of charges, statement of iiaputation of misconduct or

misbehavious, list of documents and list of witnesses are annexed

as annexures A-3, A-4, A-5 and respectively*

(iv) That Srt Vijai Veiaa, Asstt. i^iperintendent of Post

Offices Hardoi was appointed as Inquiiy Officer and Sil Gupta

Accountant i>lvisional Office Hardoi as Presiding Officer. The

applicant was assisted by Sri GiS;- Veroa, SB! Hardoi B*iS. as his

defence nominee under Rule 14(8) of the CCS (CCA) Bales 1965. Tbs

appointment of Sri Vljai Venna as Inquiry Officer was irregular and

against the instructions of the W.reotor General Post & Telegraph
neighbouring

that the Inquiry Officer should belong to other or /  division;

(t) That during enquiry it was not revealed how the case 

started and how the preliminary enquiry was initiated in 1983 after 

lapse of more than five years. The then sm  North Hardoi who conduo 

-ted the preliminary enquiry simply said in his statement dated 

7*5.87 before the Inquiry Officer, that he had been ordered by the 

Supdt. of Posts Hardoi to make enquiry into the case, but he did 

not indicate what was the basis of enquiry, and what was.its scope. 

The inquiry Officer recorded the statements of prosecution witness­

es viz; S/S Jag Boop, Naresh Singh, Ganga Vishnu, Suresh Chandra, 

Shi%a Mohan Singh, H.P; Singh, H;<L; Gupta and Ham Lai Bohar.

(vi) That Sri Jagroop in his statement dated 4';4;S6 saLd that

he made a complaint in the Post Office af te&vdtMrawal of the

3.

ne made a compiaxnt in zm post Office af te &^

Y'i,
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<'-y.

. _y amount. The Inspector hai shown the tom of withdrawal a n V ^  opuicl

not recognise the signature of Beep Malika, the account holder.

Although the complaint is alleged to have been made after payment

in 1977, the enquiry was su-r>r^tiously started in later part of

1982, after 5 years, for whtoh no reasons have been given befoxe

the Inquiry Officer by any of tbs witnesses; Sri Jagroop claiming

to be the brother of Deep Malika is an interested witness and auoh

credence cannot be given on his statement. S/S l̂ aresh iSlngh and

Ganga ^shnu in thetr statements dated 4;4t86 and 26^9.86 re specie

ively before the Inquiry Officer deposed that Sat. Deep Malika hai

affixed her signature on the withdrawal fomsand appointed Sri,

Suresh Chandra Blxit as her messenger in their presence am that

they were present at the time of payment and the payment was made

before ttjem and they attested the signatures of the account holder

on 26.11*;77 and also of the messenger taking payment on 2&;«Hi77.

Irue copies of their statements are annexures A-7 and A-S;

Sri Suresh Chandra M xit in his statsment dated 26;s;86 sflmith

ted before the Inquiry Officer thay he had signed as messenger on

the withdrawal form on 26;aiir/ ^ d  also affixed his signature for

payment of the soount on which was paid to him by the

applicant after lO M  and that due to paucity of funds in the Post

 ̂ Office some amount was given in cash and the rest crelited to his

account.* A tzue copy of his statement is AnnexuDe Ho. A-9;

Sii Shiv Mohan Singh Sachlva Town Area Pall deposed in his

stateaant on 19;3i87 that the date of death of Smti Deep Malika was

noted in the register of birth am death of 'Jtown Aiea as 2&;aii77
the

and the death certificate issued was in accordance with/register.

Sri. Singh, C ;!. Hardoi Division in his statement dated 

19.3.87 deposed that the enquiry regarding payment of Rs.3180/- and 

10450/- from Pall Post Office SB A/0 No; 139816 & 139817 after 

alleged death of the depositer was entrusted to him by the Supdt; 

of Post Officer Hardoi and earlier part of enquiry hai been msde by 

the previous Inspector and he came to the conclusion that the amouni 

was withdrawn after the death of the depositer.

®ri. H,;L. Gupta deposed in his statement dated ?.5i87 that he 

conducted enquiry

• 4-



A
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^  conducted enquiry on th9 Instructions of the Supdt; of PosTOffices'

Hardoi and recorded some statement before 23i4;83.

Rsq LaX Dohar, who was the Sub Postmaster Pall at the 

relevant tLme deposed in his statement dated 19;i*87 that be hsd 

furnished the cerrifioate dated li;<12.82 regarding non availability 

of the specimen signatures In respect of SiBi' A/C no; 139816 & 

139817, that he h ^  signed under I/A  (Identification accepted) on 

26ull,77 and passed for payment on 28*lli77i

Ctli) That the applicant requisidiiomd for certalft records to 

be produced before the Inquiry Officer to set up his proper defence- 

but the Inquiry Officer arbitrarily declined to make the following 

records abailable for infection by the defence although they were 

material ard relevant in the case.

1* A copy of £Lnal report by the police ) These records were very
- 2';: A copy of Fil’i'R. lodged to P.Si- Pali ) material as they relate

3i' A copy of E .I.R . lodged at PS Shah sib ad ) to the same A/cs in
. ^  . qucistion,
4* ®3quri report of SPOs Harioi) Saquiries were made by the SPOs &

I vigilance authorities & their 
5* Copy of vigilance report in ) reports were relevant for his 

the case. 3 defence,

6; aiaries of IPOs and ASPOs ) Siguiries were mgfle by the SPOs.
Hardoi for 10/77 to 11/77-.) A^POs & IP€s in the oase and their 

7* iaanes of SPOs Hardoi for) diaries were very material*
12/ 83* J

8. Irror book of SBCO Pali for 26ilX^7 to 28;ii;7?;

;  9 ; Older book of SPM PaH for 26;U*;77 to 2Sar;77.

10; SB-iOCb) in respect of A/C Noi> 139816 and 139817.

11 . ladex Card in respect of SB A/0 Hov 1^816 and 1^817.

12. Hand to hand receipt book of SBOC Pali for 26 ,H ;77  to 28.11.77 

The defence ia was highly prejudiced due to non-'suup2y of

additional documents against the instructions of'Government of Indi

Ministry of Hiae Afflars OM No;- F-30/6/6/A73) «ated 25'i8;61 which

lays down that the question of relevancy should be looked at from

the point of view of the defence and it there is any possible line

of defence to which the document may, in some way be relevgjit,

though the relevance is not clear to the disciplinary authoilty at
for access should T» nfVsV 

the time that the request is made, the requesV»i»X8 lit is dftskdft&s

36® XBlasft rejected. In any case, where it is decided to refuse 

access, reasons for refusal should be cogent and substa-ntlal anS

aboald imarlsbly ba recoiled in m lHn« n .

5.



. 6 .  • . ( g )

Officer requests for apy official records other than those included

in the list, the inquest should ordinarily be acceded to.”

Cviii) That urder rule 14(18) of the GCSCCOA) Hules 1965, The

Inquiry Officer is under an obligation to question, the Government

servant on the circumstanced appearing against him in the evidance

for the purpose of enabling him to explain ar  ̂ circumstances appear
- in the evidence

y -ing/against him.aia tks axjĉ aiiSEBaxtexxisbaxparpttsstxafxftSahtogxbiiax*®
but no suoh examination was made by the Inquiry Officer which 
£Z9i:i3£k]iixSfixxt!i«xKaX9assxji£
interalia suggesl^d that there was nothing against the applicant

in the evidence brought before the Inquiry Officer,

Cix) That the Inquiry Officer not withstanding the provisions

contained in the said Buie 14(18), submitted his enquiry report

concluding that the charge No«̂  1 against the applicant was proved

only to the extent that he endorsed false remard *SS differs’ on

applications for withdrawals from SB A/0 139816 & 139817 on

26 ;H ,7?  and violated the provisions of Buie of P & T Mannual

Vol. VI Part II and in regard to charge no, II the charge was also

proved to the same extent and the applicant violated the provisions

of Buie 3 (i)(ii) a M  3a)C iii) of OOS(Conduot)ailes 1964. A true

copy of the Inquiry Beport is annexure A-ID.

tx) That the respondent no;̂  3 did not apply his mini objectLvei

J  -ly to th$ facts and circumstances of the case that the ai^licant

had acted bonafidely in the majiner e^^ected of a person of oidinary-

prudence placed in siiailar circumstances and the payments onthe 
withdrawal .
withdrwal forms were rightly and correctly msdle as required ui^er

the rules to the right person on proper attestations arA there was 

no loss to the department. The re^ondent no. 3 with intention to . 

justify the suspension of the sjpplicant and deprive him of the fu U  

pay and allowances punished the s(|)plioant and ordered by his memo 

No, S'-6/83-S4 dat^d 31.12v87 to reduce the pay of the applicant by 

one stage frcxa Bs. 1360/- to Bs;l330/- for one year w .«,f. 1; 12.88, 

adding that the applicant would not get increment of pay during tb® 

period of reduction and on expiry of this period his future increaa 

in pay would not be affected. A tine copy of the order dated 

31il2i87 is annexure A-U;

^  the appUcant being aggrieved by the aforesaid



Punishaent order dated 31.12.87 (annoxure A-10) preferred an appeal 

against tbis order to tbe respondent no. 2 who erred in iaagining 

probability of having oomaittPd the lapses by the applicant without 

specifying what the so called lapses were, Bven assuming the 

probaibility iaaginsd by the respondent no;̂  2 to be tenable, it 

would be wrong to punish the gpplioant on mere suspicion as 

> suspiciaSin howsoever strong cannot taks the place of evidence to

penalise a person, rejected the appeal dated 9;*2.88 by hisorder 

dated 20v5'i88 received by the ^plicant on is^uiss through the 

SDI North Sub-division, lardoi; A true copy of the order dated

, 20.5';88 is annexure A-32 snd true copy of the appeal dated 9;2:'88
Is annexure A-13.

(xii) ^hat both the respondents Hov 2 & 3 failed to apprecia­

te that the charges levelled against the applicant were not substan 

^ -tiated and there was no evidence that the speci>aen signatures

were not on record and the applicant gave a false reaaitl differ 

as erroneously held. The remarSikgiven bynthe applicant was placed 

before the ^b-postaaster and on his instruction attestation of 

known person was tafcen, which was accepted by the Sub-postoasler. 

There was absolutely no l^se on the part of the applicant;'

Cxiii) That earlier the applicant was placed under suspension 

 ̂ by SPOs Hardoi meao dated 3i;^32;83 on tbe grounds of conteiapIatLon 

of desclplinary proceedings which were started on issue of charge 

sheet dated 16i7ii85. The su^ension order was, however, revoked on 

4 ‘ai';66 ; The suspension and its coatlmance was in violation of 

the Govemeont ordersiand the applicant was put to great hardships 

prejudicially and arbitrarily'; In face of the punisteient inflicted 

upon the applicant, he has not been allowed full pay and allowances! 

for the suspension period froci l .l i ^  to 3;-U.86 by SPOs Hardoi 

memo dated 16,3,89, which has caused the applicant a heavy loss of 

several thousands of rupees, besides financial and mental agonies 

suffered by the ^plicant during the suspension period due to 

unjustified and unwarranted suspension order, A true copy of the 

order dated 16,3;89 is annexure A-15 and a true copy of the 

suspension order dated 3l;lj2.83 is annexure A-14. The ^plicant was 

placed under suspension in violation of instructions contained in 

^  MHA letter No, 43/56/64 AV3) dated 22.'10;6a and d ;G ;'I&U s lati»

* 7.
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Ho* 20V43A 6 aiso I I  oontalned

0*I»0;*S. twpartosnts ot Parsonnal) OM Ho-; 39/39/70 BsJsCA) dated 

4 ^ 7 1  ^  ®  Ho;i 39/33^^2.Bstsa) dated 11.12i72 laylng do«n tlit 

total pailod of suspension vlzi'both In respect of Iwestigatlon 

and dlg9tpllnary proceedings should not JHexdeed six oonths,w.<,s^ 

JSiat the applicant basing been aglrleved by the suspen­

sion order dated 31i>a2i85 charge sheet dated 16.7iB5 U-8)

punlshaent order dated 3 1 i0 3 »  (A-H), ^pellate order datid 

20'*6ii88 (A-12) ani ths order dal^d 16i=3«89 CA-15) r^striotlng 

the pay and ^lowanc^s of the ^plioant to the

ajioe alre^y paLd to hia, prefers this application before /Tribunal

5-̂ Grounds for relief with legal provisions - I

Ci) Beoaase the order dated 3i;'a2*’B3, saspQ^aing the applioan, 

after more than 6 years of the alleged incident is unjust, aalici<^

and aalafide gPd against Goveimnent orders. |

(ii} Because the oontiruanoe of suspension order dated 31,12^ 

susperding tt» gpplicant after aoro than 6 years of the alleged 

incident i»  axiocsi  ̂ and issue of charge sheet dated 16,7'iB5 af 

Qore thgp 18 months is malafide, irregular and in violation of 

Government instructions.

a i i )  Because the applicant had acted bonafide with no ill 

motive and the punishment awarded is unjust and unwarrsptedi 

Civ) Because the Inquiry Offioe^did not aCfoid reasonable

opportunity of defence and the inquiry was vitiated and the who] 

proceedings is null and void;*

(y) Because the finding of the Inquiry Officer Is arroneouj

and not based on any evidencei  ̂ i
(vi) Because both the disciplinary as well as appellate J

rity have not ^predated the facts and clrcuastances of the 

and their decision is patentljr erroneous.

(vil) Because the denial of full pay and allowances for ti 

suspension period is wrong ana unjust as the suspension order 

its continuance for about 2 years is unwarranted and unjust;

(viii) Because the applicant

j

was wrongly asked to apply f 

leave to cover the suspension period without any fault on his

is unjust,]
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•- /09?sh  J o j  aepio T O S o d  (g)

‘9TrV T-T seanxeuuv (i) * sainsoxoa© jo :̂ si>i -si

•O^dfo'peqBqBTxv - ©xqBifBd qô q/a îis ©o-jjjo %so<i
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uoiX).Boxxdd8

i?^B00AW *iC©qn(l *H -pj$5 xesunoo sismsofiddB 
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3iot '̂ci I  ||/9 /b5 ^ ^ttt m n rT -4tp'4o
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J ‘‘;-‘ E.“; . ; f . E i s ; " : s ; t a s »
"“• ‘-“ ‘-/■IPP-56/B8.09/13 dated 20.5.8a

'* ■»•-;«■* if

by Ghri '7.1C. A g n i h o t r i‘'p^^ preferred
contained in S p o s ' * against the 

dated 31.12.07 partiallw m o d i ? L 3  ^*-5/03-84
c'ven dated 7. 1 . 3 3 ‘̂°°i^ied v/zde memo number

reduction by—one stacip P^^nalty of
P-y for a pSio'd o fln e ^y e fr

that increment of pay u i r > ~ L r ^ ^  S'*— direction 
whc period of reduction ^id ? h J  cJurino '
not affect futurp inc?e™erts o? oL"" eduction oij? 
not time barred, P^^y. The appeal is

ev/en dated 1 6.7 .8S f o r \ n p ^ . ^ ™  H^rdoi memo no. 
o?^lf i^orkinq as SQCO at Pali against him that
25. 11.77 to 28.11.77 a )  he ^he period
withdrawal in rpsoect nf applications fox

remark of difference in siona^:.?; Oa^e a
ap.jlications though saecimL s'Vn-,?'̂
on rccoid, paid the anm,n+ not

ayplications for uithdraual on 2 6 ' " i r 7 7 ^ a f t « '  
closing or the counter a„d L° endirainq

Rl;^es^^964°'’ ^“ l " ‘’3 ( l ) a i ) “ ( i ? ? f o T c c 1  (Conduct)

24 7 apnllcation dated
f^U7.Q5 denied the charges and wanted to be hearH

by SPorHardSi°on^2fi^n S? hearing

appellant uas partly pio\/ed to the extent of 
endorsing false remark regarding difference in 
signature of the depositor and thereby violation 
o f  rule 425 of PdtT Han. Vol I/I Part II and that 
charge II uas also proved to that extent only. Th e 
SPOs Hardoi consi.dered the memo of charges, report 
of inquiry officerand other records relevant to the 
case and agreod uith the findings of inquiry o f f i c e r  
and imposed the impugned penalty upon the appellant.

4. The appellant in his instant .appeal has not
pointed out any technical lacuna but has reiterated 
the facts of the case already included in his uritten
s tacement o f  defence given to the Inquiry O f f i c e r  and
has stressed that he had not violated rule 425 of
P&T Man. Uol Ml Part II. ThRap pe l la nt  has further
argued that in his statement of defence he has 
alrsjdy given sufficient evidence to prove that he

1

> '
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had compared the signature of depositor on 

application for withdrawal with specimen signature 
on record and the S .P .M .  had also confirmed the 

remark after satisfying himself. The plea of the 

appellant is that the findings of Inquiry O fficer  
that specimen signature uere not on record is 
not tenable,

5. After a^thorough and careful consideration 
on the appeal and material evidence av/ailablo In 
the disciplinary procecsdings f i le  I find t h a t _  
though neither it has beerj  ̂ established* in thd •“ ‘" 
enquiry that appellant accepted the applications 

for uithdraual referred to in the memo of charges 

on 2 6 . I t . 77 after close of the counter nor it  could 
be proved that the fact of the death of the 
depositor was in the knowledge of the appellant 

at the time of payment on ZS ,* !! ,?? .  Yet the pleaa 

put forth in defence to accepting a P .B , a f t e r ,  

close of the working hour, making payment to the 

messenger and tampering of the S .S .Bopk  o f  the 
department to entrap the appellant all these 

preponderingly hint at the probability of having i 

committed the lapses by the appellant. In view of 

t h is ,  I don 't  find justification  to interfere  in 
the penalty already imposed on the appellant.

6. I ,  therefore, hereby, reject the appeal 
and confirm the penalty already imposed on the 
appellant vfde SpOs Hardoi memo, referred to 

above. ...........—  - ...

(B. P .Singh  )
Director Postal Services , 
Lucknow-Region: Lucknow,

1

i

Copy/toj-

M he  o f f ic ia l  concerned 

through SpOs Hardoi.

2 - A t  SpOs Hardoi.

5-6; Office copy.
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GOVT. OF INDIA

DSPARTMEMP OP I-GSTS INDIA 
OFFICE OP THE SUPDT.OP TOSTOFPICES/HARDOI EN.Hf\RDOI.

Memo No.P-5/83r-84 

dt.at  Hard©! the 16o.3,89

, Where as Shri V,.K«Agnihis>tri, P . A .P ali S.O.was p l ^ -  

~ed under suspension vide this office, mem® no.evea dt*.

31 ,12«83 on the ^grounds ©f c©ntemplati©n of disciplinary 
proceedings and orders ©f suspension ©f the said Shri V .K  
i^nihotri were revoked! vide this office memo no.even dt,
30 s lO.BS.Snquiries under Rule, 14. of Ccs:(CXAj| Rules, ia65;* 
were started vide this office;: mem® no,even dt,.16*7,a5; aad 

have been finalised  vide this o ffice  memo of even nsodti 
3l«12«87 partially modified vide, mem© number even dated!
7.e 1 ,88  impesing upon him the penality of reduction ®f one 
stage in the same time scaleof pay f®r p. period of one. 
year with specific direction that increment of pay will 
not be ac^iisible. during the period of re a c tio n  and that 
the reduction will n©t effect furture increments of pay 
which remained unchanged ©n ^ p e a l  also and the undersigns 
-ed has to decide the suspension period of the' said 
Shri V.K .Agnihotri and also pay and allowijnces t© be oaid 
to him during the suspension period, ' .

l̂ifhere as the said Shri V.K,Agnihotri- v/as given an 
opportunity to make any representation within 6a  days fi©in 
date of receii^t of the shoxv cause.notice#as he,might wish 
as to whjjfy the period of his suspension might not be tre- 

-ated as. non duty and his pay and allowances for that  oer- 
-iod be restricted to subsistance allov/ance alreac^ paid- 
vide. tliis office mem© ©f even number dated 4„l,89/;^^lichi 
was delivered to the o ffic ial on 5,1 .89.,

^he said Shri V.K.Agnihotri. has submitted his rei>- 
-resQitation d t .2 T ,2 ,89  received in this o ffice  ©n 28v2^89

4-1, I/R .S .Khursro,SBOs Hardoi have, examined tliis case 
thoTOughly.ns the o ffic ial has not submitted so far^any ‘

leave of the kind  due and adnlss- 
-iDxe to Ick: him to cover the period ©f suspension/it i s

suspension from l .l ,84to  
3 .1 1 ,8 5 = ^ 1 1  remain as suspension for all purposes and

Priod  will be restricted t ? ^ ? i;r s S L -
-tance,'allowance; al re a paid to him.

(U r n 'l l , y

( R. S.KiusroJ ^- lusro}
Supdt,Of Postoffices,. 

“"-Hardol.

^-<Shrl-  V .K , Agnihot-jn. p. A .Eali. S .O . for Information.

2\ The P,M,Hard©i for necessary action,

through. P.M.Hardoi,
* 84 /8  ' Circle: Lucknow w/r to his, n®.InvAl~3/ 7/ ‘

5, 0 /C ,

6 , Spare,
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POSTS AlvB DELStRAPHS DSPARTMEBa 
0/0 $h® Supdt, of pst offices Hardoi On, Hardol.

Meno Ho- F-5/83-84 
Dated al Hardoi the. 16-7-85

The undersigned proposes to hold on inquiry against

Shri.y.k Aginhotri T.R.G. Hardoi.H.o. Cu/S) under Buie 14

of the Gentr^ Civil Survioes (Classification, Control and

Appeal) r4ales,1965. The substance of the iaputatlons of

aisconduot or iisbeheviour in respect of which the inquiery is

proposed to be beM is set out in the enclosed statement of article

-s of charge (Annexure I ) . A statement of the imputailons of cds-

conduct or misbehaviour in support of eash article of chage is

enclo^d (Annexure ll ), A list of documents by which, and a list of
1̂.

witnesses by whom, the articles of charge are proposed to be su st^  

-ed are also enclosed (Annexure I H  and IV),

W ^ .  m  Vi^K^^gnihotri m x m o . (U/®) is directed to submit

within 10 days of the receipt of this memo'i’ a written statement of 

his defence and also to ata-te whether he desires to be he JS/persoiN 

3. m  is inforaed that on inquiry will be held only in respect of 

those arttclesfof charge as are not admitted;̂  He shouM, therefore, 

specifically admit or dei^ each article of charge.

3. S n  v ;E . Agnihotri, TiR;a;: Hardoi H;o. CUA);is further infom 

y  -ed that if he does not submit his written statement of efence on oip 

before the date ^ecified in para 2 above, or does not appear in 

person before the inquiring authority or otherwise fails or refuses 

to comply with the provisions of Rule 14 of the C;CI;Si’(CCiS:A)lliles 

1965 or the orders/directions issued in pursuance of the said rule, 

the inquiring authority may hold the inquiry against him ex-parl3̂ .

5-;̂  Attention of Sri. ¥*K.Agnihotri TAX, Hdi.HiOi(U/^S) is invited tc 

Rule ,20 of the Central Civil Services (Comuct) M e s  1964, under 

which no Govti' servant shall bring or attempt to bring any political- 

or outside influence to bear upon any superior authority to further 

his interest iai respect of matters pertaining to his service uMer 

the Govt, If any representation is receiv-gd on his behalf from an­

other person in respect of any matter dealth with in these proceedir 

-gs it will be presumed that ^ri V;K,Agnihotri TRC.:Hardoi H;Ov (U/S>



Is aware of suoh a represantation and that it has been made at 

his inst^oe and action will be taken against him for vlolatipn^') 

of Buie 20 of CGSCOoncuct) Buies, 1964;̂

6. The receipt of the memoranduni may l>e acitnowledged.

' Sd/- illegible
Supdt; of Post Offices, Hardoi Dn 

Hardoi, Pin 241 001

Regd. AiB.

!Ib - TO;* Aginhotri 
liiRvOv Hardoi HiO. CU/S).

_ t—>

O T S  copy



Annexure-I
^tateniant o f artLoXes of oharge fraiaad against Sri VvK. Agnihotri 

Hardol HO (U/S).

A rtlclje

That the said Ŝii V;̂ C; Agnihotri while lunotioning as SBOO;- 

4̂  Pall a.Oi during the period w.e.f, 26;lli!77 to 28.11.77 aooepted
, after closing of S‘i®;<count9r

the following withdrawals on 26.H';7? tlia

and endorsed reaarks differs* though specimen of depositor in

respect o f a c c o u n t  Noi< 139816 & 139817 were not on record in 
BooHi:

^l.Noi' ^  A/0 No;i 3)at3 of HT/O Amount of W/3

l; m  A/0 Noî  139816 28;ai';?7 Rs.'SlBO/-
2. Pali SB VC  Jtoi; 139817 28.11^?77 Bs>lQ45Qy^

Ibi^lt R s .a 3 6 3 5 ^

Sri V‘;«K; Agnihotri paid aaount in respect of the ir/Ds of ths 

afoi^said accounts of a deceased depositeor Sat. DeepMalika ard als« 

paid by book adjusfeient to the messenger Sri Suresh Chandra 33ixit 

and transferred a sura of RsiS630/- A/0 No, 136173 CSuresh

Chandra Slsit) of the aessenger.i

Thus it is alleged that during the aforesaid period and whil^ 

functioning in the aforesaid office as SBOG the said Sri. V;'K.

Agnihotri violated the provisions of Ible ^  425 of RScT Man,Volv V I
Part II,

Article -IX
T h a t  d u r i n g  t h e  a f o r e i ^ d " p e r ! S a  a n d  w h i l e  f u n c t i o n i n g  i n  t h e

i  a f o r e s a i d  o f f i c e ,  t h e  s a i d  S r i  V . k ;  A g n i h o t r i  w h i l e  w o r k i n g  a s  S B C C

a c c e p t e d  t h e  f / 2)  o n  26 ^ 1 i ;77  a f t a r  c l o s i n g  o f  S B  c o u n t e r  a s  s t a i ^ d

b y  h i m  a n d  e n d o r s e d  r e m a r k s  • S ' ^ ^ i ^ d i f f e r s *  t h o u g h  s p e c i m e n  o f  d e p o s i

- o r  i n  r e s p e c t  o f  S B  A/a N o v  139186  &  139187  w e r e  n o t  o n  r e c o i l  i n

t h e  S ^ , ^ : « B o o k .  T h u s  h e  g a v e  f a l s e  r e m a r k s  a n d  a c t e d  I n  a  w a y  w h i c h  i
t o

u n b e c o m i n g  o f  a  G o v t ; '  s e r v a n t  a m  f a i l e d  t o  m a i n t a i n  d e v o t i o n / d u t y .

T h u s  i t  i s  a l l e g e d  t h a t  d u r i n g  t h e  a C o i e s a i d  p e r i o d  g o d  w h i l e  

f u n c t i o n i n g  i n  t h e  ^ a f o r e s a i d  o f f i c e  a s  S B O O  t h e  s a i d  S r i .  Y i - I f ^ A g n i h o -  

- r l  v i o l a t e d  t h e  p r o v i s i o n s  o f  B u i e  3 C l ) ( i i ) & t t i l )  o f  C ^ C i i S - i i  

( C o n d u c t )  i b l e s ,  1964 ^ ^

S d /^

S u p d t ; '  o f  p o s t  o f f i c e s ,  H a r d o i  D n .  
H a r d o i ,  P i n - 241001

THtJS copy
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ANWSXUHB A-4
Annexure-Il — — «   

^Statement of imputation of misconduct or misbehaviour 
in support of the articles of charge framed against Sri V;*K,Agnihot 
-ri, T ,R .O., Hai^oi H.O.

ArtLcl0-I
That the said Sri V.K;Agnihotri while functioning as SBCG 

Pall SiOi* during the period with effect from 26*-ll;77 to 28.11.77 

aocepi^d the withdrawal on 26*’Ui^7 after clogii^ of S.C.counter & 

endorsed remarks *iS,S,’lllffers' though speciaen of depositor in 

respict of SB account no, 1^816 & 13981? were not on record in 

Boob of Pali ^iiO. Sri Agnihotn also completed eniires in 

withdrawal spplication dated 28.’U ;77  and noted 26;a r ; 7 7  as statad 

by him in hts statsment dated 19,*12;“83 recorded in the presence of 

Sri Ksli'Lal the then SPC^, Hardoii' Sri Agnihotri paid aaount 

in respect of withdrawal of- the following accounts of a deceased 

depositor Smt, Be^ Malika r/o village and Post Pali, Hardoi and 

also paid by bocfe adjustment to the messenger Si4 iSuresh Chandra 

DixLt and transferred a sum of Rs*’B630/- in SB account no; 136173 

of the messenger Sri Suresh Ohandra 2ixit.

S'i'No. SB A/C No, »at8 of Date of »ate of Amount of
appln* for death W/o W/Bs.

_____ ____  WJi of deo; Passed

1. Pali SB A/C No, 26,li:77 2 7 ;H ‘̂ 77 28.11.77 Rs;3l80/-
139816 '

2;' « « 139817 26.1i;?7 27.ll*;?? 28;’H .7 7  Rs. 104500-
Names of-^identifieres
Vdttfa a4dj;̂ _ss..i ■ Name of depositoy Hryae of g^ssea^er

ir~Sri Naresh“!^ngh,PrlnolpsI~"*®',' '^eplJiiEila'^®. ^are's'̂ Qhandra 
Seth Baboo Ram BhartLya 3)evl r/o village 3>ixit, Asstfc;
Inter College, PaU Hardoi. & Post Pall, Teacher, S;B;Ri'B

Hardoi. Inter College,
^  Pali, Hardoi,
Sri Ganga Vishanu Clerk 
of the same college;

2 ,' *^0— "^o** h Io *

Thus tSaa it  is alleged that during the aforesaid period and ,

while functioning in the aforesaid office as SBCC, the said Sri

V‘i'K. Agnihotri is violated the provisions of Rule 425 of BSbT Mani' 
Vol-;i VI Part II.

Article -II
That during the aforesaid period and while functioning in the

aforesaid office the said Sri V‘i'K; Agnihotil, while working as SBOC

accepted the tf/B on 26 ;U ;77  after closing of SB counter as stated

by him and endorsed remarks *S,S,differs* though specimen of deposH
A/C Ho*;̂  139816 and 139817 were not on record 

-or in reject of SB ^  ais«9it29:& xdtstaxft in the S.S.

Book of Pali S;0; Thus he gave false remarks and acted in a way



/■J

which Is uribeooning of a Govti'sei^ant and failed to asLntaih 

devotion to daty.

Thus it is alleged that during the aforesaid period and 

while functioning iM the aforssaid office as SBGO, the said 

Srt V;*K. Aginhotri violated the provisions of Bile 3(1)tii) & (iii) 

of CCS Ceonduct) Hales, 1904;' , .

Sd/- illegible 
Supdt; of Post Offices,

Harcoi Bn; Hardoii'
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List of doouQsnts »:8 by which articles of charge 
frsaed against Sil V;K. Agnihotri, T.H,0;,Hardoi HiO, CU/S) are 
fxaaasta propsed to be sustained*

1. Photostats copy of wg(̂ ^2(nt of payment of Pali SB A/CKb, 139816 

and 13981? for Rs.3l80/- and Rs,10450/- respectively dated 28^1^77 

attested by police author!tiesi'

2* Certificate in respect of non availability of ^ecitaen signatui

-es in the S;S;Book of Pall S-îO. in r/o Pali SB k/G ITo. 139816 and

T  139817 granted by SPM Pali on lli^l2'*’82v

3̂ i Ledger copy of Pali SB account No;i 139816 and 139817,

4 . W/S of S n  R.L;3)ohar SPM Pali dat3d 28.5*;83 recorded by S;D.I«

CN) Hardoi in 1^0 account no; 139816 and 139817 seperately and
question

confirmed before SPOs Hsa?odi on 16*12,83 alongwith some/answers'i'

5\ W/S of Sil R.L-, Oohardated 15v3i€3 in r/o Pali SB A/0

.N o ; '  139816 and 139817 recorded by S*O.I.CN) Hardoi separately*
Ran Sunder r/o v iU . Babaipur. PO 

^  6* S W/S of Sii Jagroop S/0 SiKiSaOCgmiK Pali Hardoi dated

27.5;t83 in r/o Pali SB A/G No;- 139816 & 139817 seperately^’

?• Copy of judgment passed by Sri GiP,̂  SrLvastava, Civil Judge,

Hardoi in Use';- case No. 19/78 (leading cash) and lisc*ii 24 of 79 
decided on 22;8‘if?9,
8-.̂  W/S of Sri Naresh Singh the then Prlncip^ B;<r,college,

Pali Hardoi da-ted In  respect of account No; 139816S: 139817
separately;’
9;' W/S of Svi Ganga Vishanu, clerk S.B.r;b. Inter College, Pali

^ V n ^ d o i  dated 14;3;83 in respect of A/C No. 139817 8t 139816 seperate 
-lyi
lO; W/S of Sri V ;C  Agnihotri Hardoi HO dated 27‘̂ *5;83 record

-ed by S*D,i;(N) Hardoi and confiraed by SPOs Hardoi on 10i'12iB3 

alongwith soiae question answers.

l i ; W/S of SrL Suresh Ohamra Dixit Asstc; I'eaoh^r S’i^B;'R;Bhartiya
}

Inter College Pali Hardoi 4ated 14î 3;»83 in reject of A/C 139816 &
139817 separal^ly*
12. 3)eath certificate dated 28;5i-83 granted by Sachiv

Town Area Pali, Hardoi in reject of Smt; Deep Malika*

13* Ledger card of Pali SB A/C Nos; 139816, 139817 and 136173;̂

14;- Long Book of Pali SO dated 26.11;77 xxA to 2S ;H ;77 ;

15; SO account of PaU SO dated 26-;ai;77 and 28;ii;77v

Sd/- illegible 
Supdt* of Post Offiaes 

Hardoi Dn; Haraoi'i'

Annexure - III
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Annexure - IV

List of witnesses by whose the aTtLoles of aharge fraaed 

agaisnt Sri. V,iK'; Agnihotri, TRO, Hardoij HiO. CU/S), are proposed 

to be sustained;

Ir ^ri Jagtoop s/o Sri Ran Sunder r/o village Babarpur 

Post Pali Uistrict Hardoii*

2i'- Sri Narash Singh i*e then Principal Bhartiya Ini^ir

College Pali, Hardoi, now lecturer of the same college;

3'i Sri Ganga Vishanu clerk Bhartiya Inter Collegf

Pali, Hardoiv

4‘; ^ri Suresh Chandra 33ixit Asstt; teacher S,BiR;B; Inter 

^  College, Pali, Hardoi.

Si’ Ifas Sachiv Town Area Pali, Hardoî ;*

6, Sii HijP; SEir̂ h S* l>;'I, (Kbrth), Hardoi;'

Sri h; l . Gupta Asstt. Supati of Post Offices, Kardoi;

8. Sri. R.%:> 2)ohar, SIP.M, Pali (Hardoi) (U/S).

Sd/- illegible 
Supat; of Post Offices, Hardoi IJn; 

Hardoi';̂
\
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iCT̂  o*î __'-"i •<■■' ,v ,,̂ -t-!= •='' * ' _ - , ,  .

v̂ \ . ^ 1  t̂r4si C.L-

'^ . .  7 ^ -

A  ^

1̂ .-.

, „  >  ::v -^ T S T | r
' ■’ ’> 'a  -liid■;'"(.

,.V^____ , ™ 'p- I '7) “ . -

' *'"'?■ ^  -erts^l'T ' A  *5”̂ ^

^  V >. ;W )

'3J\ 'i ;

■*

^  • ^ .̂--TTT'-n: -V.Or ^  I ^ ’--

f e -  ■ ^ ''’ ' "!!::: ■ -/I
  ̂ \’s,̂  , —̂—r'̂ s?̂'“ ■■ - '

A..
5

V-

j-

- - ^ / l  -Ao ^
„_- -nr-' n ___^-
*1'^J ^  “ TcV .̂

o j?  ® '"/ j ^ :

-«553r"

V 1 ______

U-V- .̂!^  ̂ ■ 
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Enquiry Report
' i

This case relates to enquiry under rule 14 wf CCS 
(eCA) Rules, iy65 against shri V.K*Agn±hotri#P.A,Hard©i.
The undersigned v;as appointed as enquiry officer by 'une 
SPOs Hardoi vide his memo no»,F-5/ 83-04 dated 23 .9 ,85  • 
to enquire into the charges levelled against Shri VK Agni- 
hotri vide SPOs Hardoi mema.No,F-5/83-84 dated 16,7o85 
The article of charges are Dead as under

ArticleoI

That the said Shri VK\Agnihotri while functioning 
as SBCC Pali SO during the period wef. 26 .11 .77  t© 28 .11 ,77

V  accepted the follov/ing with-dravgi/iS^ ©n 26 ,11 .77  after
closing ®f SB counter and end^i^sed remark “SS diffe^** 
though specimen of depositor in^ r/® SB account No, 1 ^ 1 6  
and 139817 v/are not on records in SS B-®ok,

Si.No , SB account No. Date ©f W/D am«unt of w/D
1- 139816 28 ,11 ,77  Rs.3180,00
2- 139817 28 ,11 .77  Rs.10450.00

Total: Rs. 13(^3^515

Sh.ri VK Agnihotri paid amount in r/o  the w/ ds 
of the aforesaid accounts of a deceased depjusitar Smt,
Deep MaliKa and also paid by b©®k adjustment to the 
messenger Shri Suresh Chandra Dixit, ad transferred a 
sum of i ,̂8638j>^- in SB account No, 1317*^ (Suresh Chandra Dixit 
of the messenger, • . ^

Thus it is alleged that during the aforesaid peri®# 
and while functioning in the aforesaid ©ffiee as SBCC the 
said Shri VK Agnihotri violate«i the provisions ©f rule 425 
of P£cT Manual Vol,VI Part, 15.

Article, I I  :
That during tHe‘“af ore said period and whiio functAen-- 

ing. in the aforesaid office the said Shri VK Agnih®tri 
while working aa SBCC accepted the W/D ©n 26 ,11 ,77  after 
closing of SB c©unter as stated him and endorsed 
remark "sS differs'* though specimen ©f depositors in r/©
SB account N o .139816 and 13981^ were not on record in the 
SS Book. Thus he gave false remark and in a way
which is unbecoming ®f a government servant.and failed t© 
maintain devotion to duty.

Thus it is alleged that during the aforesaid period 
and v;hile functioning in the aforesaid office as SBCC 
the said Shri VK Agnih©tri vi®lated the pr®visions «f 
r u l e ,3 ( l ) ( i i ) ( i l l )  ®f CCS(Conduct) rules.X964.

The enquiries weee statted by fixing the first 
date of hearing as 11 .11 ,85  and cwmpieted «n 2 1 .9 ,8 7 , The 
case was presented ©n behalf ©f the disciplinary authority 
by Shri SB Gupta Acctt. o/O The sf>Os Hgrdoi Dn, vide his 
mem© N©,F-5/83-84 dated 3 1 ,1 0 ,8 5 . The SPS Shri VK Agnihotri^ 
WHS assisted by his difence neminee Shri GS Verma#SPM 
Hardoi as. Before conducting the enquiries @n 21 ,9 .8 7  the 
prosecuting officer and the difence nominee , both wer« - 
given opportunity t© submit their brief/argument upto 
28 .9 .87  and 5 .10 .87  respedtively. The PC submitted his briej 
-f on 14 .10 .87 . The SPS submitted his arguments in his 
defence oxio..

In support ©f the charges levelled against the SPS 
the following dociaments v;ere produced ©n behalf ©f disci­
plinary authority. Here-in-after , those documents are

contd.2/
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. mentioned in this feport as Exhibit Ex-1,2 so ©n.as 

noted against each d©cument$,

1-SB W d  for Rs.31180/- fr©ra SB account N©,l39816-Ex-ka-l
2-VJ/S ®f Shri Naresh Singh dated 27 ,5 ,83  -Ex-kav2

A  3-SB w/D for Rs. 10450/- fr»m SB a/c No,l39817 -Ex,Ka-3
4-V//S ef Shri Naresh Singh dated 27 .5 .83  -Ex.ka-*
5-C©py of judgement passed by Hon'ble Civil

judge Hardoi dated 22 .8 .39  ,-Ex-ka-5 _
6-w/S of Shri Jagroop dated ,27.5 .83 -Ex-Ka*6
7 - H .1 ' II -Ex.Ka-7

8- '* Suresh"Chandra D ixit dated 1 4 .3 .8 3  -Ex.Ka-8
T  . 9- " '• *• - Ex.Ka-9

10- •' Ganga Vishnu Mishra " -Ex-ka-lO
1 1 - M '» ” » -Ex-Kairll
12- " Ram La5 Bohar Dated 15.'3.83 -Ex-ka-12
13- II H H -Ex-ka-13
14- •• •' •' -Ex-ka-14
15- '• •' '• -Ex-ka-15
15- Ledger copy ®f Pali account N®.139816 -Ex-ka-16
17- •' '' I39g)''7 -EX-ka-17
18- Certificate regarding non-availibility

of S3 granted by Shri Ram Lai Dohar
dated.11 .12 .83  -Ex-ka-18

19-SO SB Joucnal of Pali SO -Ex.ka-l9
s, 20-SO account ©f Pali SO. Ex-ka-20

21-Death certificate grafted byPbli town area
(Copy!. -Ex-ka-21,

22-w/S of Shri VK Agnihotri dated 19 .12 .8#  -Ex.ka-22
23- '• '• 2 7 ,5 .83  -EX.ka-23
Id4-Ledger card of SB account No. 139816 -EX.ka-24
25- " ' '• 139817 iex.ka-25
26- ' '• " 136173 -EXWka-26

During the c©urse of enquiry following witnesses 
v;ere examined on the dates noted against each;-
1 -Snri'vJagruop on 4 .4 .8 6  ' -Pw.l
2-snrx llaresh Singh on 4 .4 .8 6  -Pw,2
3-Sh'ri Ganga Vishnu on 25 .9 .86  -Pw.3
4-Shri Suresh Chandra on 26 .8 .86  ' -Pw.4‘

\ 5-Shri Shiv Mohan Singh on 19 ,3 .87  -Pw#5
^ 6-Shri HP Singh on 19 .3 ,87  -Pw,6

7-Shri H.L.Gupta ©n 7 .5 ,8 7  and 12 ,9 ,87  -Pw,7
8-Shri Ram Lai Dohar ©n 18 ,11 ,86  and 19,l,87-Pw,8

The SPS did not produce any witness in his defence 
Hov/ever , he submitted a list ®f additional documents ©n 
13 .12 .85 . The SPS could not explain the relevancy ®f 
the documents noted below as such these were defciared 
irreSjeitant by the undersigned.
1- A copy of FIR lodged to PS Pali.
2-A copy ©f final report by the Police.
3- A copy ef PIR lodged at PS Shahabad.
4-En<5uiry report of SPOs -Hardai in the case.
5-Copy of vigilance enquiry rep®rt in the case'.

The inspection ©f the following' documents wa<sr,n#tu 
permitted by the SPOs Hardoi.

1- Diaries @f SPOs Hardoi for the peri®d pertaining 
to the case i . e . 12/83

2-D Diaries of IfOs and ASPOs Hardoi for the peried
i . e . 10/77 t® 11/77

c®htd,3/-
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2-Ordar bo©k of SPM Pali f or the period §£r 
the period from 26 ,11 ,77  t© 28#llo77,

3-SB-.lO(b) in r/o  SB acc©unt No, 139816 &139817
4-Inaex cards @f SB account N o ,139816 and 139817

t-hfi. ■•. to hand receipt b©ek ©f SBCC Pali for
the period fr©m 26 ,11 ,77  t® 28 ,11 ,77

'nspectdonoremark made by the inspedtina 
authorities during the inspection of Pali SO for the

avaiXab** to SPS asadditional documents,

u  1C Pei^Bal of charges levelled against the sps 

main ifsuesi! the enquiry will be en the f.llowing

A rticle ,I
V  ' Whether Shri V,K:|A0i^IHuRl‘x (spg) accepted

the withdrawals from SB account No. 139816 and 139817 
after closing of SB counters.

»qo Agnihotri(SPS) endorsed remarks
 ̂ application for W/Ds from above

noted_account, while there were no specimen of the
depositor in r/® these accounts available in the records

C- Whether Shri V K  Agnihotri (SPS) paid amounts of ' 
withdrawals of Rs, 3180/- and Rs,10450/- from'SB account 
N o ,139816 and 139817 respectively on 28 ,11 ,77  t© Shri 
Surash Chandra Dixit, the messenger of deceai^ed 
depositor yiz,sm t. Deep Malika partly in cash and 

partly by bcuk adjustment, tranferring a sum of Rs,8636/-. 
in SB account No ,136173 of the messenger.

the acta of the SPS narratedUn paras 
^  amount to violation of provision of rule

4 25 uf p&T manual vo i.v i part*II.

A rticle .II  #

-4,1 Wiiether the acts ipf the SPS narrated in Aî B
, . above come in the peririew of the violations of

E “ i964 .° ^  & ( i l i )  of ccs(c®ndu0t) !

. , VAluation of the Exhibits.

in N  ̂ 28 .11 ,77  from SB account
No,l398l6(gx-k-l) and 139817 (Ex-k-3) show that the

withdrawal from fiB account N o ,139816 
and 139817 were produced on 26 ,11 ,77  and the withdrawal* 
were on 28 ,11 ,77  at Pali SO. These two exhibits
also the amounts were paid t© messenger shri Suresh 

i ■ Chanara Dixit after being the depositor identified
by S/S Naresh Singh and ^anga Vishnu and the indentifi- 
cati^n was accepted by the SPM Pali on 26,ll,77o», 

precognition of shri V.K.Agtiihotri , (SPS).

iZ  .^ ^ ‘■ ^ *2 ,4 ,6 ,7 ,8 ,9 ,1 0 ,1 1 ,1 2 ,1 3 ,1 4 , a n d -15 are wri­
tten statements of the Witness recorded during the 
preliminery enquiry.

3- Ex.K-16 and 17 w£& ledger copies in r/® account
N o .139816 &17 maintained at Pali SO and prove that 
both these accounts were standing at Pali SO,

contd,4
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^ Of H i r s t  *5« -- a v .U .M U t y
/ in question. « SO, in r/o ®f accounts

ana

w -  S£n“ 1 ^ t r : i = S  . «  the

dep©sitor satt DeS^fi2ika^was^di'^!5^^^ Proves that the 
Before the .ate . f

Prelixiiinery enquiries! recorded during the

• Ex.K.;t4&25 and 26 are the

139816 and 139817 and 130*73 whirv, account N©,
rawals in question w erffjlm  Ihf that the with^-
139817 and\n entry no.i398l6 and

N o,136173 standing in th^ n^,e  of a~cc*unt
«n 28 .11 .77  which is told t ^ L  ^hf Chandra
of withdrawals in question. * am®unt

h- dly  r l l T e ^ t l ^ ? :

death of Smt.Deep M a l ik f a ; 2 7 , 1 ^ 8 7 ^

Valuation of th^

acquainted t® with h e r  sister and h'e is

signatures made in Ex.k 1 and^3*s^ stated that

Smt.Deep. Malika .' He c®uld n»t tell
death ©f smt. Deep Malika bin- f  ®xact date of

were mafle afiter iteSXxuSxhx totta h ^ ® withieawals
examination Shri m  c » s s

S i ^ e  

t h i r s  L "

£ a ? h . ^  f4ncti<,ni„"f"a?

deposea S a t  he“ a f  i d e n ? L s f e f  '

payment of withdrawals on 28 li s? SnS , ?^ *
paynent made shri S u ? S s f  a i i l L  Sfxlt '
He also confirmed that Smt. D e e r M ^ i k r  f * ®*''‘

r  s C « -
5 t ? i 1 S a ” v ' T ”  ? « - " t e / S ' t h e  " /o 'l l u H r  ' 

2 5 . 9 . 8 6 | ^ " r t f ™ | „ t  of"th“ pw"2 ■»ated

contd.5
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t o S h e o  M o h a n  S i n g h  c e r t i f i e d  t h e  E X k . 2 1

^ » p ™ i t ^ r '« “ : L : s s r : : ^ ! ? 3 r 6 ? r : ^ r i 3 X , 7t o  w i t h d r a w  t h e  y r t o u n t  o f  Res T i n n /  ^ .1 / j 7 D i 7

t h e  p a l s b o o k s  t o ' ’v " r i i n i h ' r - ^ ”  ̂ w i t h d r s w l a  a j o n g w i t h
H b  a l s Q  a d m i t t e d  t h n ^  + he 2 6 . 1 1 , 7 7 ^

"h “r

„ 'Z t ^ ^ t a i n e d  t h e  . ^ m Q u n t  o f  w i t h d r a w l a  a n  1 1  7-7

i n t .„  -hri v i i ! ;
-or limt.jjeep tî lika.Un *v aa-th uf thee aepaait
tnn h.w. . 4 thri":nr^“̂’."̂ " undersigned
i>hri V .K .aguihutrx ĉ-txun w « b  k̂bed by

F . W .5 S h r i  
b e  g e n u i n e .

t t e i r  d . p o s i t i L ^ ^ ? : ! ' w 3' ' i i !  T i  ^^51 x-L.^^pt,  i „  

d.cu!„ents p r c c e e L S  .*  a x h i S t s ' b ^ f ■"'*
Of them s t a t . d  t h a t  at tfSe

L B ! v r n o * ^ 1 « n ? i 5 ^ ’’ ' “ '"“ " s ig n a t u r e s  of the d e p o s i t o r  of 
S.S.'bGoK Of P a l i V u ^ S h r r y L " ^ ”̂ "*""* a u a i l a o l e  in  ths

h . 0 b t a i . .  c . . t i , ? : S t T ? o % \ ^ i “* : r , e c 1 1 j :

- s h  Uhandra  O i . l l - “ t t ^ d e S ^ t L  1 .S ^ ’p a i r r n ^ l r i  1 ^77 ! “ f ’  
w i t h d " ! ° ?  t h e  p a s s b o o k s  a l o n g w l t h  th e  a p p l l c a U w  f . J "  
w i t h d r a u i s  an t h e  c o u n t e r . T t e  c o u n t e r  c l e r k  S h r l  « it t „^ 
- h o t r i  p u t  t h e  p a s s b o o k  a l o n a w i t h  thn a in } i« a i+ * «  «* 
w . t h d r a „ l  duxy i n d o r s i n g  :

s ign a tu re s D a f in e  him on 26.11.-J7.He a lso  acc.Dt^d th=! 
-m e n trm ”a in t a in e d ° a t " p ll i ’ l* 2 ^ ;n 3  “^°d confirmed the 4oeu>

:  •  p4» ; t r : ^ r e " : a d : i , i n - r f i ? K ^ r , ; ” L

T  L, r. F i n d i n g s  ,

sK^ri R a * t a J  . r7f ! b : ” " ; : io T ^ o f

Chandra*Di‘' - i °  **'“ statem ents of S/S Suresh
O? ?ta S ? ^ i h  -Similarly tNs v e i s i t r
O f  t h s  S P r n ^  e v e r ^  t h i n g  w a s  d o n e  o n  t K o  d i r e c t i o n s

■ a £  t h e  w e i g h t . B e i n g  a r e s p o n s i b l e  o f f i c i a l
• «  t h e  d e p a r t m e n t  he s h o u l d  h a v e  a c t e d  a c c o r d i n g  t o  t h e

C c s n t d . 6/ -
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provloi- ns of depa.-tuiontar' rules on his ov.-n •oeooesption

-•'̂ ' Goutoared the signatures 0̂  '
I °r  ^^eoositor on the aoiilicdtion of withdrav/ls with 

I s;)ccimen signature bo.lc on the' dirv-
 ̂ irresponsible effort to tlirow-̂  ^

■ ■ th Shoulders of the 3PM.It uis
>‘‘ŝ  tO'compare the sic^natues of the .depo- 

I .^-itisry him selr rroin ;;,11 cornors before effe-

i defence statement of the ax'
' - , \tti-h th 2 vjords ■' in Per (directions of the
y  K .ind enasd vdth the H o r *  '■ «

■ h-iM ni ^  ? chjrges levelled against

^ n e ^ r  Sj“ ? i r  -

on tlie co,r,.ter on 26 |i 57 -ĥ  presanted

on behalf of ai°?i cn.thori?v'^?o^^\ /  ■.i-ri'(rr. +-1-, '1 ,, ■j.a.-->.-i._j UiiOx0.ty COUld nsJt sucrr^ed tn

■ .0 .  th-'t S ‘̂ “ '•‘fy e .ih e  reasoning of the

• -books* v/ero* ac.-e-i^a alongi/ith pass-

■ business,if it  was not so L ?  closing the counto
^c;3unter h'.>ur- then tbe.vj-vMAin- accepted during..

9g 11 '77 __ ■] , , ■ ,.'-tY'iisnt v/oula hove beenmade on'

 ̂  ̂ ■ a " ‘ u c ^ u S n  would have, been affixed ^ t S  ' .

su'ostnnti il )rnif ~ Presumption not supported Jay any
2. belou Rule.425 of ^

on 3 7 . 1 i ; v ^ ^ r  ^

. ,1 “f ' IS .dso proved that death of '
c.L;^uo..ioi hqi\;ened in  the sane building in v/hlch -oost.*

^:uncti,..ing.The is also'“r i l .
,..' '  ̂ .ja.iie to;m, J-Tms all-the circtoinstances lead

. o? S S t t  certa.ln™ \„""to;,^S§e-
-rirawS -I k .- ; ma].;ing payment-of v/itii-'

n ?  enr^f^- ' n ^^uld,. not’ b a  .provedtdur^

•teoljh?to  tt'e n t°ce ol w s

-^rs - Ju oegining of 'clie, c,ount-1̂ \ilO 1̂0 OS”'inon r̂'j -i c*', ) *» j-** • 1
■■".O.on- 11  77 a- in nn  ̂ tnac he attended

-ne r a n a - ^ ^ L r c “ e“? o ^ ? ^ n S ^ S ^

reraark ‘G .S . cllL^ers‘ \hf,u:,h

-Pect.of s .  n o .l39 8 l6^a n d 'l3 98 n  Siro rJ^  '

Contd.6/~  ■
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-  «./«.j)n3n ll» *i-iiinQh oiicli'I«ij.G'u.ptci fJ.©̂ ios$d tlicLiL 
during the prelininary encaiiries the^' hq^ examined the 
3 .3 .  jxiok of -■‘ctli S.C'.,and found that the S, S, slips- 

containing spcciraen of the de_iositor. x7ere not avai'l'ab'lie 
there.The 3-7S.,boo!;. of >’ali, 30 x-zas not produced as listed^ 
document.But it  v;a,s exarnined as agreed by. the both part 
-ies that is; J'.O .and oi-'-S and it  is  held that n e i t h ^ ' .. | 
th.o sli'os were availab2i.e in  tlie S .s .book nor thejre'waS' 
any sign or place, for the 3 . S .slip s  to have beea-iaasted y 
in  the S. 3. book, 1.or cover the T.W.vShri Rara Lai Ebhar'has J 
C-0.SO certified/that the the 3 , 3 . slips were not .ayad^l- " 

-able in the *3.Si]x)ok as on il ,l2*83 . andjj|_y  ' ' ' !•

-ficate was pro'dub'ed during t h ^  enc.uiry i;a„.|,8*Thus , 
is  hied thit 'ths ' BPS Shri V.K .Agnihtori g a v e - a ; ^ "
reinarlc oT  . ajLTrers on'-the -apliC: tibn^pr:-n^j4;.hdr."_,; 

‘ of '-3:3 .VC 110.139816 and 139017',on 26*.ll«77\and \1reKeby 
violated the -x'ovicons of rule*425 of i''£/r Manual ,V6],VI 
/ 'a rt ,II ,T h e  .I.Jl?,'i.3hri V.i;.:i.gnihtotri. in his defence ct- 
-ateinent during the encaiiry/de^josed th'̂ Ĵ. he has done ' 
it  on the verbal orderof ■:hc''Viili#.Shri li.L.Dohar and, 

\7hich is  not convin'Cing^ and ejcpected from a Govt* ser-*- 
-vant end thuc^'he has caone on act v;hich is unbecoming, 
of a iJovi; .serv.int and there by.he violat^-d the nrovis- 
-ions of rule. 3(1.) Ciii) of .;t;3(Conduct') Faults, 1964* ' >

Prom the perusal of records prodi.iced during"- ^ 
the coiij--̂ e of enqu^iry cmd the statement of Ohri' Suresh^-^ 
Chandra Dixit#rtJim ;^al Ebhar and the defence state- ' 
-liient of 3. shcf;;' that the itjmnent o f , v;ithdrawls from i
S B  a/c 1 0.139816 ;|nd 139817/ dalfed 28 ,1 1 .7 7 ’ v/as partly . 
made in  c„oh and ‘i^^artly by d e ^ s i t  in  the,’i?. B .of SB • '

no.1361,73’ in the name of the mesyaiger^Shri Suresh: I 
ChanOra Di;d.tiJ3ut such paytiient is' not banned or contira— I 
-venc any provision of the departmaital Rule».There is 
no s\ich orovision in the rules that the, payment .of with 
!-drav;ls sought to be withdrav/n through mes:=;enger shoul<i^ 
be made only in cosh and not be \other modes and as^ suoh- 
it  is clearly hold that the 3 ,P .s .d i d  not violate the I 
provisions of Rule,425 of i-'&T Manual. VoIVI p a r t .l l 'b y  j 
m-king payment of vathclrawls partly in cash, and partly i 
bi? • deposit* • '* ■. ■ .!

The charge levelled in the a r t ic le ,! !  of annex- ' 
-ure.I is also related to .the a rtic le ,I  and autbmatica- ■ 
-lly standsproved to the ez.tent to t.iiich article,!: is 
proved as" narrated above, ' ' ' . . ■'

Conclusion . . _ , ’ ■ •
. .r 'T T T ^ r  ' considering all the facts narrated in

ho briefs o^ tlic• c . and the defence nominee aiid perus- 
-ai or^che ra;ords produced during the enquiry,,&caminat. ’

* -ion o^ uitnes.3es d\.uring enqqiry it-is conclused ^that 
tne chca'i^.I levelled against the ,S ..\ 3 .i s  proved only ■ 
to the e>rtent that: he endorsed false remark, » 3 . 3 , diff- i 

T v/itlidrawls fron; 3 .B ..V O  Wo,
on! 26 ,11 .77  and violated t l.; :;rovisil '

"S^t i-'^nual VI p art .li .T h e  remaining •
-Lhe charge could not be proved during the enqiw ;

a r t i c l e , i i f l ^ F t h r c h ^  it  i^  alsb ' 1
:>rOvred to the SQ,',ie extent as a rt ic le .!  and the 3 hac- '

^  J

**
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Post Oii&ces, >4ar4«i
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ANHBXaaS A-13
'1  ̂ (copy of the appeaX) *  “

r Tbs Director Posts Offices,
Luofcnow ifegion, Laoknovir;

Sul)jectt Appeal against the orders of stoppage of one year*s 
inoreaent.

Re spec tad Sir,

v;

I hafe been awarded punishiaent of stoppage of one year incre- 

ment by the Superintendent vide his Memov' No, P-5/83-B4 dated 

31^12^83 for no fault of mine, I beg to the following

facts for your kind perused and justice*

On 26,ai:i^/7 I was working as S;B."Counter clerk at Pali ^•0;

Sri Suresh Chandra Dixit the messenger ^pointed by Sat. Deep Malika 

Devi the depositor of late A/C No, 139816 and 139817 for withdffiwal 

of Rs.3l80/- and RsvlO^O/- re^ectlTely, So far as my caemory goes 

Sri DLxit the messenger attended the P,Ov PaU at about 1 P.Mi' and 

contacted SPM Pali instead of the savings Bank counter as in normal 

^ cases where there is heavy aaount sought to be vdthdrawan the parly 

depositor for the most part contacts the incharge of the office to 

ascertain the cash position; So also in this case Shree Dixit met 

the SPM Sri Raral^ Dohar in connection with heavy aaount of with­

drawal. Sri Ram Lai Dohar the then SPM Pali passed on the books & 

application for withdrawal A/C No. 139816 & 13981? through Sri mxi" 

to me on receipt of the pass book and withdrawal as laid down in 

Rule 425 of R&T Ian. Voli'VI Part II I exaiained the entttes of 

withdrawals. I found the forms properly filled and complete^ta I 

agreed the specimen signatures with the ^ecimen on record (S;®.* 

Book) but having found slight difference in mode of writing I 

inserted over tbe signature of the depositor a remain S'iSi* differ 

ai^ then placed the pass books and withdrawal forms alongwith 

specimen signatures book befoxe the SPM Shri Raa Lai Dohar. The 

SPM also confirmed the remard with reference to specimen signatures 

Book and wrote a remarft differ with his dated signature over 

the signature of the depogite. Sri Ram Lai Dohar SPM then took the 

attestation of two respectable persons Sii Nar«sh Singh Principal 

Bhartiya Inter College Pali and SrL Ganga Vishnu clerk of the same 

college to establish the identitiy of the depositor;* I identified 

both the witnesses on questioning by the SPM and returned the Pass 

Book and withdrawals to the SPi. I got busy with my counter duties



I do not know what was further disoussions held T>etween SPM iam 

the messenger in respect of withdrawala and as to how the nesserger 

was deglth with fey the SPM afterwards. The SPM did not ask me to
«•

stsap the forms for retaining the withdrawald fioas in the PO,

Further as my memory goes on 28;li;77 the messenger Sri Sresh

ShaDdra Dixit attended the PiO'; Pali and met the SPM later to

ascertain the cash position^ I remeber that the SPM Pali Sri Ham

Lai Dohar took these pass “books and wLthdrawsJ. foras froa the

messenger and passed on to me for making payment entries the book

withdrawal foims and ledger cards and asked me to put up before him

for passing the orders for payment, I made the entries in PO*s

w/ds and leger cards and put up then before SPM Sri Ram Lai Dohar
Ihe SJPM

for his orders for payment./Sri Ram Lgd Itohar checked the entttes 

in the relevant records ana having been fully satisfied passed the 

^  orders for payments under his dated signature on the vdthdrawal 

f oimsi Aft9r the voucher was duly passed, I asked the SPM to proved 

ji me the funds for payments* The SPM Pali, had no fu n is  the 

messenger Sri Jiixit desired the j>ayments by book t  aaj'ustnent; So 

SPM advised me to make the payments as was desired by the messenger 

Thus I m̂ade the payments in case and Rs.8630/- by book al^ustments 

deposited in the accountof Sii Dixit k/Q Nov 136173.

Thus right from submission of Pass books on 26; ir^?? for with- 

drawals to payments on 28'ill.B? I discharged my duties sincerely & 

honestly in accordance with the provisions of rules 425 of P & T 

Mannual volume VI Part II,

I am really baffled to see that the departeient did not ack­

nowledge my statements to be true and deliberately served on me a 

charge sheet vide noî  F-5/83-84 dated 16;7;85V In this charge sheet 

false a nd concocted charges have been framed against mev Im Artldei 

1 of the charge sheet the charge that *Si± Agnihotri on2ei^lli77 

accepted withdrawals after closing of Si-Bi counter*,  ̂ I have already 

refuted the charges in my defence statements dated 26;aoi83 forward 

Jed to Bi’Oi* that there is nothing specified like this in rule 425 

of P&T Manni Voir VI Part II that a deposit or withdrawal cannot be 

accepted after cl6sing of counter by the counter clerk or thelncharga 

of the office or whosoever does aX®' transaction after closing of



atoxftir senior and responsible man failed to detect the .mist? 

and why did be passed the vdtbdrawaX in aibsence of the signature in 

specimen signatures book on 26i"iL’̂ 77; Secondly the questions of 

non-availabiSty of signatures of A/G Ho, 1^816 and 13981? also 

^  does not arise because these accounts were received on tr^sfer

from Hardoi HO to PalL PO only, fifteen days ago viz,^ on lOi^ll’̂ V? 

Besides this the identity of the signature of Smt; Beep Malika devi 

"■'V account no*; 139816 & 139817 was established by two resectable

witness Sri Naresh Singh and Ganga Vishnu (both are educated and 

Govtr employee) In their statements both the vdtness having wrjbtten 

»Main Deep Malika Oevi ko bhali bhati janta pahchanta hoon 

inhonney verey saaney apney hastaJIsher ktye‘ . Ihis is a glaring 

proof of identity of the sinatures of Beep Malika itevi by the two 

gentl«fiaen. Now the question arises if there were no signatu®es 

^  on record on 26;li;77 it was open and easy for the SPM Pali to 

obtain the fresh signature sUp of the depositor as under ruleb get 

if attested by the witness already present in the P.O. and get it 

pasted in S,^. Book. Since the signatures were on record on 

a6;li'i77 as such the SPM did not fell its necessity of getting ^ 

fresh signatures. I did not know anything about it as I. lemember 

these accounts were received on transfer in Pali^ I had opened 

^  ^these accounts and pasted? these signatures in S.S; Book;-

I am sure that these signatures having been tempered with by

the department with a view to entr^ing me in the allegations

a . .. . shovm by me to a number
because during the visit to Pali it was

of signatures slips lying loose in every page in SS Book and these 

all were old account. No sig. slips which hai given way due to 

mishandling of SS Book and no attention paid by the SPM to get 

these old loose sl]̂ f pasted and also many sig. slips were missing 

from the record in long span of seven years of enquiry;' Ny defence 

statement is itself a miror that speaks the reality of the charges 

in emphatioally refuted by me. If it  is gone through minutely it  

will e:$)ose that I have committed no mistake or laxity in discharg­

ing my duties and have not violated any provision of rule 425 of 

P& T Mannual vol. VI part III.

E.O, in his finiings hasconcluded that none of the charges



counter shall be liable for punishment, Ŝlnoe there is no 

force to sure in this rule the insertion of the allegation is 

totally baseliss and mere to occupy the wider space in the charge 

sh^et; StLmilarly the allegation that the payment was mafle by book 

adjustment -to the messenger Sri. Dixit also stands no where in the 

rule 425, The fact is that a messenger when authorised by the 

depositor for payment acquires full rights to act as a depositor & 

counter clerk is bound to make the payment as his messenger desires 

Suppose the counter clerk makes the full Payment in cash to the 

messenger and in turn the messenger hav-ing received the payment - 

in case offers seme money or in full to the counter clerk todeposit 

that amount in his own passbook so is there any right reserved 

with the counter clerk to refuse such deposit or transaetlonv

Thus it transpire clearly that this allegation is also nothing 

y  but speaks of the intention of the department to victimise oev

Third sillegatlon that Agnihotri inserted remaift S*®^iffe: 

though specimen of the depositor in respect of SB account no*,- % 

139816 & 1^817 were not on record is S.S;' Book is also not mgcintaln. 

-able, I hate already widely explained in my defence statoaent 

dated 26il0,g? with a stary reality that on 26'>1K^7 I h ^  compared 

the signatures of Smt. Deep Malifca Devi the deposite of A/G

^KJ5tXX88Nov 139816 & 139817 with the specimen on record (SiS, Book)
/ /•

Since the signatures did not tally I hs& given a remark SiS;differ

over the signature of the depositor and placed these books am with

-drawals alongwith speoiaen signature book before the SPM Pali

Sri Ram Lai Dohar for his checking-; Sri Ram Lai Dohar after being

fully sal^sfied gave a remark S;3. differ under his dated signalaire

and then he took me attestation of two respectable persons as

already explained in preceding Paragr^h;

Now the question arises if these were no signatures on record

in S.Si Book, how the SPM gave a remark S*S, differ,' I transpires

that he had seen the signatures with reference to specimen booki'

If  the SPI3 Pali did not see or check the sped.men book for any

reason th ^  it is the mistake of SPM and not of mine bec^se I had

placed specimen book for his checking; The should be called

for by the department to explain the reasons as to^hy he being a
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senior ard responsible man failed to deisect the

and why did be passed the withdrawal in aJ)senoe of the signature in

specimen signatures boofc on 26;'H;77; Secondly the questions of

non-availat>iSty of signatures of k/G No. 1^816 and 13981? also

does not arise because these accounts were received on tr^sfer

from Hardoi HO to Pali PO only, fifleen days ago vizi  ̂ on lOiir;??

Besides this the identity of the signature of Smt; Deep Malika devi

account nov 139816 & 139817 was established by two resectable

witness Sri Naresh Singh and Ganga Vishnu (both are educated and

Govt', employee) In their statements both the witness having wri)tten

*Main Deep MalLka Devi ko bhali bhati janta pahchanta hoon

inhonney verey saaney apney hastdlsher ktye*. Ihis is a glaring

proof of identity of the sinatures of Deep Malika Dsvi by the two

gentliRaen. Now the question arises if there were no signaia®es

on record on 26;li;77 it was open and easy for the SPM Pali to

obtain the fresh signature slip of the depositor as under ruleb get

if attested by the witness already present in the P.O. and get it

pasted in S.S, Boofc. Since the signatures were on record on XKjXSfX

a6;li‘ii77 as such the SPM did not fell its necessity of getting ^

fresh signatures. I did not know anything about it as I remember

these accounts were received on transfer in Pali^ I had opened

these accounts and pasted these signatures in S;S; Bookv

I am sure that these signatures having been tempered with by

the department with a view to entraping me in the allegations
shovm by me to a number 

because during the visit to Pali it was

of signatures slips lying loose in every page in ^  Book and these 

all were old account. No sig. slips which had given way due to 

mishandling of SS Boofc and no attention paid by the SPM to get 

these old loose sl^§ pasted and also many sig. slips were missing 

from the record in long span of seven years of enquiry.’ Ny defence 

statement is itself a miror that speafcs the reality of the charges 

in emphatically refuted by me. If it  is gone through minutely it 

will e:^ose that I have committed no mistake or laxity in discharg­

ing my duties and have not violated any provision of rule 425 of 

P& T Mannual vol. VI part III.

S.O, in his finiings hasconduded that none of the charges



l9ve3,led against me is Artilce No. 1 and 2 are proved;' He fiimi 

aolmowledged that I was right in accppting the vdthdraw^s and 

making i^e paytaents* E.0, has held me responsible only fopr s single 

lapse of not oomparin  ̂ the signatures from the S.S, Book and also 

charged that ^ecimen signatures were not on record and disciplinary 

authoiity stopped my one year’s incroaents on the recommendations 

of s ;o .
On the above charges I ha^e on a full scale reful^d this 

chaige quoting the provisions of i^le 425 of P&T Manni= Vol VI Pt^II] 

with ^pealing illustrations that I had compared the signature with 

the specimen book and placed them before the SPM for checldng. The 

SPM should have been held responsible for this Is^se.

Thus .1 assert that signatures were on recoil on 26;li.7? and

were tallied by me, Thus this charge that specimen signata^re were
/

not on record is not tenable,*

^  Therefore I request your honour to kindly look into the charges

sympathetically and exonerate me from the punishment and regularise 
may pay, ■

I shall ever remain grateful to you for the act of kindness 

and justice ;
\

Enolosras ' roars f a it h fu l ly ,

Vj.K. Agnihotrl,
Bated  8-i2 -;e8 ';. PA  HarSol HiO»

Oopy to

Hardoi for infonaation and also for intimation that 

copy of this appeal has been for\varded to Ulrector P.O. Lucknow.

— ™  l U U y W

rN TRasaopy
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 ̂ . Memo N o .P ,5/83-84

dt.at H.-irdoi'the 3r,l2,83>

' T r *HarTo"l P' °̂='^eding aialnat Shrl V .K .^ n i h o U '
i.i^.-.Hcirdoi :ls contemplated*,

iW ,therefore,the uriderslgned ,in  exe.-cise f  th» '
conferred by 3ub ,«le .(l) of Rule. 10 of, the c ^ t r  i

3.spe„..o;

or efsh llf^l^M  this

Agnlhotri r r • "^h" headquarters of Shri V.K.

Agnihotrl s h a ir n o fr  said Shrl v.K. '

the. previous

^  QfCLvNVv-X

'  ' Supdt.Of PSSioffices,
Hardol Dn.Hardoi.Copy, toj-

1*. Shri V.K.Agnihotri T.R c ^ -,

allowance admissible to him d u r in o 't ^ '* ^  >^®sardlng subsistence , 

 ̂ will issue separately. "  "  suspension --

■V./ 1

nsi^

■ f
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N K  VyvO,,.^VA *

5T5T (̂ tft̂ TT??) '\|̂  ̂ '

\X b 3  ̂— <AJâ a^ '
ft

9
srfcTSTRi

5fo ............. ...................  m,o.................u  '7 f ®

3;qT f?r% ^ sr̂T'fT 3t>t ^ «ft

^  3?tT=TT ^̂ 't?T W!X̂  5r%5TT (f^TTT) | Ŝ T

?̂TT  ̂f?T 5̂ fHT r̂ mm  3??̂  ^̂ 'r?r ?ttt - ~ •
s> g 5i5T̂  ^ m ^>1 T̂fê r

ciT ?rVm m T̂TT-d 3T>? ^ fk^ft
T̂ goT̂ T̂̂IT f?;̂ Ti?r ?T̂T cT̂TT 3Tqt?r f?TiT̂T?f̂  3̂>T 

^ f WTfl ,5TT 3iq̂  ^^\^x ^ ^T Sî T ^T 5̂ f»TT ‘

^5R J7T ^qm 5iin m q̂TTI f^q '̂t (qj?t̂ HT̂ 'T) T̂
5Tfe?T feT |3?T q̂HT srq̂  m 3^  (̂ frt̂ rTl)

^ m qw ^-^Tri^r ir̂ >5r̂  ?ttt wft nf .9^

13il^ f(jjj ^ -̂T ?irt̂ nT

T̂cTT i f ^ n ^ X  qT m 3Tq% q^^R  r̂SfcTT 

3TqT 5 f̂»TT 3T?H q̂ WT fTTqJT %^Tq; ’E?!T?rT 

f*t 5imT I f5TF̂ ?Tfr. ŵTt̂  qx ;T|1f |Vt

fq̂TT STmiJTT| ?r̂rJr qT .spUT 3|T% I

l^cTT^T-------------^ ------------------
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BFFOHF Ti-̂ t CFm-RAL ADMIMI.?TRATr/5 ^ I B U m L

CIRCUIT^ BP.mU, L I C K M  , ,
C  M  • /V,. Ho ^

0. A, iO. 120 np TQQ q

V.K. Agnihotri

OF 198 9

... Applicant.

“VS“

V

Union of India and otf^s ... Opp, psrt.lcc

X

m L I C A T I Q N  OF COf^NATIOJv, OF DFLAY ,IN. F M ^

■ Cpy^^[Sa {ra].T} .

That the opposit(? jDarties bpg» to submit as^ unc]?r:‘ =

1 .. ihat in thp above noted case? thp> counter afficsv} t. r. ■ 
to
T(= joinder affidavit could not hp filed in time incrjvort̂ ;̂-: 

The same- is being filed herev.?ith.
I. <

2 ,  ̂ Wherefore it is most respectfully prayed +;.rl ’civ̂
> '

delay in filing the counter af -idavit'reply to 

•affidavit may kindly b(* condoned and. counter affi'-'jV'vb 

taken on record and such ether order as are'deem<?,d just an̂ ' 

proper be also passed.

Lucknow. W

Dated:

(V.B:. CKAUDPi/ipi) 
Advocate, Co-urscl fcr 

0 pp. partioso
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B E F O R E  THE C E M T R A L  A D M I N I S T B A T P / E  T R I B U N A L  

C I R C U I T  BEICH, L U C K T O

0«A. No. 120 of 1 9 3 9 (L^ .

V .K . i A o t r i . . .  Applicant

_vs-

Union of India and others ... 0pp. parties.

COUMTER AFFIDAVIT OM BEHALF OF OPP. PA.RTIgS.

I , R .3. Khusro, aged about 58 years,

son of

at present posted as Supdt. of Post Offices, 

Hardoi Division, Hardoi do hdrby solemnly affirm 

and state as under:-

1. That the deponent is opposite party no. 3

and as such he is well conversant with the

case and he is filing this counter affidavit 

on behalf of the opposite parties.

2 . That the deponent has read and understood

the contents of the application as w^ll as the 

facts given herein under in reply thereof.

3. That before giving parawise comments on the

application it is pertinent to mention the brief
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history of the case as under:-

7

(a) That the applicant while working as SBCC at Fali 

SO during the period with effect from 26 .11 .77  to 28 .11 .77

accepted the withdrawal forms for the withdrav^al in
/

respect of fali S.B. A /c^ ^ ' .  139876 and 139817 for 

R s .3180/- and 10450/- respectively presented by

Shri Suresh Chandra Dixit the mess'enger appointed by 

the depositor Stat,. Deepmalika devi resident of 

VPO Pali (Hardoi) after closing of S.B. counter 

on 26 .11 ,77 . The said S applicant knowing that

business hours were over and no transactions were

to be made that day, accepted the withdrawal forms

and endorsed false remarks *S.S. d iffer ’ these

forms though the signatures of the depositor Smt.

Deepmallika Devi were, not on record in specimen

I

signature book of Post Office Fali and obtained 

the identifications of 'hri Naresh Singh the then 

> ''7 ^ - ^ ’'5̂ '^^in cip la  S.B .R . Inter College Pali(Hardoi) and

V ^

;;G^nga Vishnu clerk'," S. B.R. Inter ^ollege Fali(Hardoi) 

respectively showing his keen inter^^st to favour the

messenger -.hri Suresh Chandra Dixit but no paj’-ment was

made on 28 .11 .77 . The said Skxx applicant gave a remark

on the withdrawal forms to introduce the identifiers
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'identifier  known to me* on both the withdrawal forms « 

separately,'

(b) Further on 28.11.77(27.11.77 being S u n d a y )

Shri Suresh Chandra Dixit the messenger attended FO Pali 

for payment. The said applicant passed the payment of these

withdrawals and made payment of RSJ5630/- partly by depositing

I s , > , « 6 3 0 > -  i n  the account No.l36173 of the m e s s e n g e r

Shri Suresh Chandra Dixit and partly in cash Rs.SOOO/- to the

messenger , whereas the depositor Smt. Deepmalika devi died

on 2 7 .1 1 .7 7 , that is the payments were effected to the

I

messenger after the death of the depositor.

(c )  That due to negligence and apathy of the said

<

applicant in confirming the availability of the specimen 

signature of the depositor from the specimen signatures book 

of Pali SO gave an opportunity to the said messenger 

Shri Suresh Chandra Bixit .

-3-,

5 kKXEH3Jdxai9̂ iiBa0itx to m ake^fraudulent withdrawal of R s .l3650/-

from sub post office Pali (Hardoi) for the lapses on the

applicant PA  fa l i , he was served with the aemo

o/^^argesh^et vide office Memo N6.F ,5/ 83-84 dated 13 .12 .83  under
y' ' ■

; ^ ^ - '^ u l e  14 of CCS(CCA| Rules, 1965 Shri VK l>.ivedi denied all ■

the charges framed against him vide his letter dated 24 .7 . 35

Shri Vijai Verma ^ O f f i c e  of B/IG UP Circle Lucknow and

Shri SB Gupta accountant D.O. Hardoi v̂ /ere appointed as
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enquiry officer vide office memo of even no. dated

the charges and to present  ̂

the case against the said applicant. . the enquiry officer 

submitted his report on 2 l .l 2 .8 7 .‘

(d ) That the case was decided on the merits of the case

and the accused was awarded with punishment of (oenalty of) 

reduction of his pay by one stage in the same scale 

of pay for a period of one year with specific 

directions that increment of pay will not be admissible 

during the period of reduction and that the reduction 

will not effect future increments of pay which remained un.

changed on appeal preferred by the said appoicant to

Director of ^Dstai Services, Lucknow Regiona , Lucknow ^

vide Ho.RDL/App.56788-89 dated 20. 5. 88.

/

(e ) That the said applicant being aggrieved with orders

passed by the answering deponent and appallete orders 

of Director of Fostal Service Lucknow , took the shelter

of this,Hon‘ ble Tribunal.

- 4-

4, That the contents of paras 1 S< 2 axK of the

application are formal, hence needs no comments,'

5. That in reply to the contents of para 3 of

the application it is submitted that the applicant made a

^.f^lse declaration that his application is within the

'lim itation  period as prescribed in section 21-A of 

the Adminstratrative Tribunal The section

21 of the said Act clearly envisages that in case where a 

final order such as mentioned,in caluses ^  of sub section

2 of 21 has been made in co nnection with the grievance, .
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Unless the application is cnade within one year from the 

date on which such final orders have been made whereas

clause 'A* of sub section 2 of section 20 describes if

a final or^^r has been made by- the Government or other

authority or officer other person competent to 

pass such order under such rule rejecting any appeal

. - 5 -

preferred or representation made by such person in

connection with the^-^ievance. ' Here in this very

case the applicant preferred an appeal to the

Director of fostal Services Lucknow Region Lucknow

which was decided by the defendant no. 2 on 20;'5/88 and

as such the period of one year expired on 19 .5 .89  and

the applicant preferred in Tribunal much after'that

date 3© such the application is liable to be dismissed 

on this score only.

6. That the contents of para 4 (i )  of the

application are matter of records as such needs no

comments.

7 . That in reply to the contents of para 4 ( i i )

of the application it  is submitted that the applicant

gave a false remark ‘ S .S , differ' on the application

for withdrawals without tallying vath specimen sig-

ature on record. Actually the specimen signatures

of,the depositor were not available at all in the 

record and this fact was proved in the oral 

enquiry under Rule 14 of CCS(CCA Rules 1964 against

the applicant. It is also not admitted that the

applicant gave a femark introducing the identifiers

on the instructions of the 3 'M, Pali, Vertually the
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the applicant had got the identification accepted by

introducting the identifier on his own accord. It is

that

also not true withdrawal^-Mere not effected on

2 6 ,1 1 ,7 7  due to paucity of funds but thSs fact is that 

'y^ the application for vyaithdrawals were presented after

the close of counter.

8 .‘ That the contents of para 4 ( i i i )  of the application 

need no comments.

9 . That the contents of para 4 (iv ) of the application

are incorrect, hence denied and in reply it is stated

that the appointment of Shri Vijai Verma as EO was not

he
irregular as stated in the application. At the time/wLaS'

working as /. /- in the office of the UP, Lucknow

which is a separate Unit.

10« That the contents of para 4(v) of the

fjpplication are incorrect as stated, hence denied 

and in reply it is subraitted that there is no 

provision in the rules to intimate the Supdt of 

Posts® (Sl^S) as to hovj and when the case came to light. 

The applicant was charge sheeted and punished for the 

apses on his own part.

11. That in reply to the contents of para 4(vi) of

the application it is submitted that the statements 

of S/Shri Jagroop, Sri Ngresh Singh, H. P. Singh has no
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relevancy with this stage, as the app^cant was awarded 

punishment only for giving false remarks *S,B. d iffer ’ on the

application for withdrawals and the charge was proved with 

the he6'P of record v̂ fhich is primary evidene in the case 

and on the basis of statements of state witnesses S/Shri

H.L. Gupta, and R .L . Dehar who had finally deposed in 

their statement that ,S.S. were not on record.^ The statement 

of Shri H.L. Gupta and Dehar are annexed to this 

counter affidavit ai Anne dure s GA» 1  and CA"2 , ‘

1 2 ; That the contents of para 4 (v ii) of the

application are incorrect, hence denied and in reply

it is submitted that the applicant interpreted

incomplete instructions contained in Memo N0.F .30/ 5/6 AVD 

^ct dated 2 6 .5 .‘8l issued from Ministry of Home Affairs. 

The para 6 of the aforesaid memo clearly envisages

that the reports made after preliminary enquiry or

report made by police after the investigation other .

than those referred to in clause *A* of sub

Section I of section 173 of (Cr. PC) the code of 

criminal procedure of 1898 are usually confidential and

intended only to satisfy the competent authority wliether

further action in the nature of regular departmental

enquiry or any other action is called for. These 

reports are not usually made use of or considered in the

-v<'



enquiry. It was why the documents entered at

S l .‘ No.l to 5 in the application were not allowed

for inspection. Remaining documents were allov^ed and

called for from the Disciplinary authority declared

documents at si. No.6 and 7 as irrelevant. The

documents entered at si. Nos. 8 to 12 could not be 

shown due to their non-availability.

13. That the contents of para 4 (v iii) ' of the

application are incorrect as stated, henc^denied

and in reply it is submitted that tknxsimix&mt

after closing the case on behalf of Disciplinary

authority, the SPS (applicant) stated his defence

in writing as required under sub rule 16 of 

Rule 14 of C s(CCA) Rules, 1965. As there were no

defence witnesses the enquiry officer examined the

V  applicant in continuation to his defence submitted

in writing.

-- -̂------------------------------- -- --------

- 8-

' That the contents of para 4 ( ^ }  of the

plication are incorrect as stated^^^^nce denied 

%hd in reply it is submitted that the order of 

punishment were issued on the merit of the case

after considering all the facts and cirumstances 

and after going through all relevant records by the

4 M -



by the opp. party no .3.'

15* That the contents of para 4 (x i) of the 

application are incorrect as stated, hence denied 

and in reply it is submitted that the appallete

authority viz, opposite party no,2 Rejected the

appeal of the applicant after thorough consideration

of the case.

- 9 -
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18. That the contents of para 4 (x ii )  of the

application are incorrect as stated , hence denied
1

and in reply it is stated that the charges levelled

against the applicant were substantiated .fhe 

charge that the applicant ^^ve"T^false 

differ* is undoubtedly proved.

17, That the contents of para 4 (x ii i )  of the 

application are incorrect as stated, hence denied 

and in reply it is submitted that the applicant

has tvyisted the interpretation of communicration

No.43/ 56/ 64/ AVD dated 22 Oct. 1964. The preliminary

©ncfuiry has revealed that a priraa facie case is

'^^^sde out which would justify dismissal/removal or

compulsory retirement from service. This' prebably

^also stemmed from the memo of charges against the

applicant as such the suspension of the applicant was

neither unwarranted nor uncalled for. As regards

continuat on of suspension for more than six 

months, it is also not against the rules framed

on the subject. D.G. instructions referred to
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in the application are only the guidelines and 

circumstances may compel the Government servant 

to remain under suspension for more than 6 sionths.

18.' That the contents of para 4 (xiv ) of the applii-

cation are not disputed.

19. That the contents of para 5 (i}  of the 

application are incorrect as stated in view of the 

facts stated in the preceding paragraphs.

20 . That the contents of para 5 (i i )  of the 

application are incorrect as stated , hence denied, 

and in reply it is submitted that the suspension 

ordered and charge sheet were issued as and

when departmental enquiries were completed. There

is no such provision in the rule vi/hich lay down any

bindings or limitations for the purpose.

21 . That the contents of para 5 (i i i|  of the 

application are incorrect as stated, hence denied
: • v».

•■■-and in reply it is submitted that the applicant was

yarded with the punishment on merits of the case.

That the contents of para 5(iv ) of the 

application are incorrect as stated, hence denied and

in reply it is submitted that the applicant was affordd 

ed reasonable opportunities of defence as required

under the rules.

-V



23. That the contents of para 5(v| of the

application are incorrect as stated, hence denied 

and in reply it is submitted that the findings of

enqutiry officer are based on the evidence adduced 

during the course of enquiry.

24. That the contents of para 5(vi) of the

application are incorrect as stated, hence denied

and in reply it is submitted that the orders of

punishment by the opposite party no.3 and rejecting the

appeal by opp. party no .2 were issued after 

considering the whole case,

25. That the contents of para 5(vi|5of the

application 4% are incorrect as stated, hence denied

andar in reply it  is submitted that the orders of 

suspension

r.ty no.3

- 11-

A .  ■ .. ^
its continuance was neither unwarranted or unjust,

no¥the denial of full pay and allowances for the

Suspension period is wrong as explained underFpara 

the application.

to

That the contents of para 5 (v iii)  of the

application are incorrect as stated, hence denied 

and in reply it  is submitted that the applicant was

given an opportunity to choose his best which he

may like.

,2 7 . That the contents of para 5 (ix ) of the

—
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application are inGorreKt as stated, hence denied 

and in reply it is submitted that the justification of 

disciplinary proceedings has already been discussed in reply to 

para 4 of the abve application as above.

28 . That the contents of para 6 and 7 of the

application need no comments.

29 . That the contents of para 8 of the application

are incorrect as stated because disciplinary proceedings 

and the action taken by the opposite parities against the 

applicant were legal and just.

30. That the contents of para 9 to 12 of the

application need no comments.

31. That the reliefs sought by the applicant are

V
not tenable in the eyes of law.'

That in view of the facts, reasons and circumstances 

stated above, the application filed by the applicant is 

liable to be dismissed with costs to the 0pp. parties.

Deponent.

Aug.' 1989.

Verification.

I ,  the above named deponent do h e r e b y  verjrfj'’ that the 

contents of paragraphs 1 8 2 are true to my personal knowledge,
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and those of paragraphs to ) are

helievGd to be true on the basis of perusal of of-^ice 

records as well as information gathered and those 

of para  ̂ are believed to be

true on the basis of legal advice. Nothing material 

fact has been concealed and no oart of it is

false.

Deponent.

Lucknow,

il
Dated; ^ ^ A u g .  1989.

I identify the above named deponent \A;ho

signed before me is the same person.

(V .K . Chaudhari) 
Counsel for the 0pp. parties.

Lucknow,

Dated: Aug. 1989.

«ho is

M i f y
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'-V IN THE C E N TRAL ADPIINISTRATIVE T R I BUNAL 
CIRCUIT BENCH 

L U CKNOy

O.A.No. 120 of 1989

/

X „

Viren d r a  K umar Agniho'tri

Versus 

Union of India &, others

.-i... A p p l icant

.... Respondents 

F.F. 21.2.90

REJOINDER AFFIDAVIT ^

I, Virendra Kumar Agnihdtri, aged about 

52 years s/o late Shri Bar Qayal Aignihotri, r/o 

Village &, P.O. Pali, Distt. Hardoi, do h e r e b y  state 

on oath as under 3-

1. That the deponent is the applicant in the

above noted case and he is fully c o n v e r s a n t  with 

the facts deposed to in this rejoinder affidavit.

2. That the deponent has read the c o u n t e r  -

affidavit submitted by the respondents, understood 

its contents and is replying to the same.

3. That the c o n t e n t s o f  paras 1 &, 2 o f  the counter

affidavit need no reply except that the opposite 

party no. 3 has not furnished any authority to file 

reply on b e h a l f  o f  other respondents.

4 . That in reply to the contents o f  p a r a  3(a),

it is denied, that Shri Suresh C h a n d r a  Dixit, the

messenger appointed by the d e p o siter Smt. Deep Halika

Devi, presented the withdrawal in respect o f  two

SB A/cs after closing o f  SB c o u n t e r  on 26.11.77.
^is wrong

The contention of the respondents/.and malicious.

The Inquiry Dfficer in his report has c a t a g o r i c a l l y
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stated that the Presenting O f f i c e r  on b e h a l f  o f

\
the D i s c i p l i n a r y  A.uthority could not succeed to prove 

that the applications for withdrawal were p r e s e n t e d  

and accepted beyond working/counter hours and none 

o f  the witnesses c o rroborated the contention of the 

charge. It is also wrong to say that the deponent 

gave false remarks, ’•S.S. differ’" on these withdrawal 

forms though the signatures o f  the depositer Smt. Deep 

rialika Devi were not on record in specimen signature 

book o f  the Post Office. Had it been so, the Sub- 

Postmaster could have c hallenged the remark given by 

the deponent. As p e r  practice the withdrawal form and 

the specimen signature were p l a c e d  before the SPH 

to verify the genuineness o f  the signature and when 

he was satisfied that the signature on the application 

differed from the specimen signature, then only the 

ne c e s s i t y  o f  identification arose. In this case, 

the SPn was satisfied that the remark ** S . 5, differs" 

given by the deponent was c o rrect and then only he 

asked for identification- and accordingly identification 

from two responsible p e rsons who were well knowntp 

the deponent was taken. It is wrong and malicious 

to say that the deponent showed his keen i n t erest 

to favour the m e s s enger Shri Suresh C h a n d r a  Dixit 

and it is emphatically denied. The deponent acted 

in the o r d inary course of business and in the manner ^  

which any other person o f  o r d i n a r y  prudence would 

have done in similar circumstances.

(b) That the contents o f  p a r a  3{b) are denied 

as stated. The p a yment was not p a ssed by the deponent 

but it was passed by the Sub-Pb s t m a s t e r  and due to 

paucity of funds in the P.O. only Rs. 500/- in cash 

«as paid and the test deposited in the a c count o f

- 2 -



m e s s enger on the basis of the a u t h ority and as per 

his instructions. It was not known to the Post 

Office that the depositor Smt. Deep Plalika Devi 

died on 27.11.77.

(c) That in reply to the contents o f  para 

3(c), it is denied that there was negligence and 

a pathy o f  the deponent in confirming the availability 

o f  the specimen signature. The deponent acted in 

the normal course and finding that t h e ,signatures 

on the withdrawal forms did not t a l l y  with the speci­

men signature on record, gave the remark S. S. differ'" 

Had the deponent been negligent in any way as wrongly 

alleged, the Sub Postmaster would have challa n g e d  

it i m m e d i a t e l y  not after lapse o f  long time on a 

second though. It is malicious and pregiudicial to 

say that the deponent gave an opportunity to the 

m e s s e n g e r  Shri Suresh C h andra Dixit to make a f r a u d u ­

lent withdrawal of Rs. 13650/-. This allegation is 

denied as fallacious and baseless. The incidence of 

withdrawal occurred on 2*̂ . 11.77 and the applicant 

^ was served with a charge sheet in December, 1 985,

s' • ■
after more than 8 years which in i t s e l f  shows the 

prejudices o f  the authorities against the applicant. 

The Inquiry Officer submitted his report after more, 

than 2 years, while the applicant had been p laced 

under suspension by memo dated 31.12.83 (Annexure A-14 

to the application) against the instru c t i o n s  o f  the 

DG P&.T contained in his letter no. 201/43/76 Disc.II 

dated 15.7.1976'. The whole proceeding was malicious, 

arbitrary, prejud i c i a l  and illegal.

|d) Needsno comment. It is however, stated

-  3 -
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that the action of the respondents in suspending

the applicant, taking departmental proceeding and

p unishing him without any fault on his part, uere/

are malicious, p rejudicial against fact and law and 
t • •

hence null and void. It m a y  be stated that the 

deponent was initially in Bareilly Division and 

while posted in Registration Import B r anch in 1975 

in Shahjahanpur Head Post Office, he intervened and 

saved the G o v e r n m e n t  p r o p e r t y  at the risk o f  his 

life, when the colloge boys came in and struggled 

with the Postmaster. The deponent was injured during 

scuffle, and was admitted in the D i s t r i c t  Hospital, 

S h a h j a h a n p u r  for about a week. The then PDG Shri S.L. 

Rajan saw him personally, granted F?s. 1000/- from 

Welfare fund and ordered his t r a nsfer to their Sitapur 

Division to be posted at his native place ’Pali* 

on compas s i o n a t e  ground. The deponent has always 

been sincere, faithfull, devoted to his duty and to 

the Government work.

5. That p a r a  4 o f  the counte r / U S  needs no reply.

^  6 . That in reply to the contents o f  p a r a  5 it

is denied that the applicant made a false declara­

tion that the application is within the limitation 

pe r i o d  as prescr i b e d  in Section 21-A of the Adminis­

trative Tribunal Act. As stated in Para 1 (ii} and 

4 (xi) the o rder dated 20.6.06 p a s s e d  by the appellate 

authority was rdceived by the applicant on 16.11.88- 

through the SOI North Sub-Division Hardoi and a remark 

to that effect was recorded on the copy o f  o r d e r  

{Ainnexure A-12) by the applicant i m m e d i a t e l y  t h e r e ­

after. In view of this fact, the application filed 

before this Hon*ble Tribunal is within time and any 

averment made to the contrary is false, malicious 

and motivated to cause injury to the applicant and 

^  the same is vehemently denied.



6 . T.hat in reply to t h ^ c o n t e n t s  o-f p a r a  it

is denied that the a p p l i c ^ t  made a f a l ^  d e clara­

tion that the a p p l i c a t ^ n  is uithin limitation

p eriod as p r e s c r i b e d A n  section 21 d  of the adniini- 

trative Tribunal a A .  As stated ^  p a  a 1 ( M )  and 

4(xi] the order d4ted 20.6.80 pafesed by the/ appellate

yi, authority was deceived by the >4pplicant o n / l6 .1 1 . 8 6

through the SOI North Sub D:y/ision, Hardoi and 

a remark to/ that e-ffect wa/recorded on the copy o f  

of order /(Annexure A-12)/by the a p p l i c ^ t  immediately 

thereafter. In view o j this fact, t h ^  application 

f iled/before this Hon/ble Tribunal id  uithin time

and /any averment marae to the c o n t / a r y  is false,

--'V /  / /
7  malicious and motivated to cause i n j u r y  to the applicant

a/d the same is vdhemently denii___

I

7. T.hat p a r a  6 of the cootinter/CA needs no reply.

8. That the c o n t e n t ^ f  p a r a  7 of the counter/US

are denied. It is wrong to say that the applicant 

gave a false remark *53 differ' on the application 

for withdrawal without -eallying with specimen

V  '
^ __ signature on record. Even otherwise, it was open

-  5 -

to the Sub Postma s t e r  to challenge the action o f  the 

applicant immediately if it was wrong and not in 

accordance with the Rules. It is false to say that 

actually the specimentj^ signatures of the depositor 

were not available at all. in the record. Had it 

been so, ho0 could the SPfl accept the remark given 

by the applicant, which warranted introduction o f  

identifieiii to substantiate genuineness o f  the 

applications and the signature of d e p o sitor on them. 

It is also wrong to say tha'b during enquiry it was 

proved that the specimen signature were not on record 

It is a common practice that when the 3 . S.differ, 

all. concerning records are placed befor-e the SPPl



and on his instructions further action is taken.

As the S .5.differed, the identifiers uere introduced 

on the oral instructions of the Sub Postmaster Pali,

It is denied that the applicant did so on his own 

accord. It is also denied that ii is not true

that withdrawals were not effected on 26.11.77 due

to p a ucity o f  funds. It is p o i n t e d  out that the 

respondents have, malici o u s l y  stated that the appli­

cation for withdrawals were p r e s e n t e d  after the

close o f  the counter. There was no such evidence 

during enquiry nor there is any such finding by the

appellate authority and allegation was brushed 

aside by the Inquiry 'Officer as d n s u b s t a n t i a t e d  

and baseless. The contents o f  para 4(11) are re­

asserted.

9. That p a r a  8 needs no reply.

10. That in reply to the contents o f  p a r a  9 o f  the

counte r / U S  it is p o inted out that the designation

of Shri Vi jay Verma in office o f  the PflG UP has 

not been disclosed. Besides, he was s u b sequently 

X!, t ransferred to Hardoi Division under the AdministSra-

tive control o f  the disciplinary authority, respondent 

no, 3 and. being under direct subordination he was 

not expected to do anything against the will and 

wishes of the respondent no. 3 who had wrongly, 

m a l i c i o u s l y  and arbitrarily suspended the applicant 

with intention to cause him harial^and injury. The 

continuance of Shri Vijai Verma as I.'01., even after 

his transfer to Hardoi Division was p rejudicial 

to the interest o f  the applicant and against the 

spirit of instructions issued, by the DG P&.T in the 

m atter of Inquiry Officer. The rest of the contents 

of p a r a  under reply is denied and those o f  p a r a  4 (iv) 

of the application are reiterated.

- 6 -
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11. T h a t  in reply to the contents o f  p a r a  10

it is stated that it is very material to know how 

the case was started after a lapse of five years.

If there was any complaint, who was the c o mplainant 

and why the complaint was not p r o duced during enquiry. 

It has been held judicially by CAT Ahmedabad (AiTLT)

II (1 909 (November 1 989' Part 5 Vol. II) that with­

holding complainant's oame from the p e t i t i o n e r  is 

prejud i c i a l  to the delinquent. Not bringing the 

compl a i n t  on record and not disclosing the name o f  

the compla i n a n t  caused a great prejudice to the 

applicant. It may be p o inted out that there should 

be gfoasis for any action and no basis for enquiry 

was divulged which amply suggests that the respondents 

were highly p rejudiced against the applicant and the 

entire proceedings being vitiated is illegal and 

null &, void. The c o n t e n t s o f  p a r a  4(v) o f  the appli­

c ation are re-asserted.-

12. That the contents o f  p a r a  11 o f  the counter/

%
Ua are denied as stated. It is wrong to say that 

the statemtns o f  S/s Jagroop, Naresh Singh 'and HP 

Singh has no relevancy at this stage as the applicant 

was awarded p u n i s h m e n t  only for giving false remarks 

’SS differ^ on the basis of evidence o f  S/Shri HL 

G u p t a  and RL Dohar. It may -be p o i n t e d  out that 

Shri RL Dohar who was the S u b - P o s t m a s t e r  at the 

relevant time on 26.11.77 to 28.11.77 did not raise 

any objection about the remark **SS differ anc^is 

s t a t e m e n t  dated 10.1.87 and the certificate dated

11.12.82 after much lapse o f  time is an after-thought 

and an attempt to shake off his own responsibilxty 

as Sub-Postmaster. He being an i n t erest witness 

and involved in the case personally, his s t a t e m e n t  

c a n n o t  be relied upon and no credence can be p l a c e d

i
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on him. Shri H L 'Gupta ' c o n d u c t e d  e n quiry in 1 992/83 

and he being not a witness o"f fact cannot say 

about the speciimen signatures existing on the relevant 

time in 1977. The applicant performed his duty • 

in accordance with rules and p r o c edure w i thout any 

lapse on his p a r t  and the allegation made against 

him is totally false and motivated.’ It may be 

p o inted out that the Annexures CA~1 and CA-2 as 

referred to in this p a r a  have not been enclosed with 

the copy of CA/W3 given to the applicant. The 

contents of p a r a  4(vi):, of the application are 

re-iterated.

13. ' That the contents of p a r a  12 of the counter/

Q A  are denied as stated. Neither the requisitioned 

additional documents as detailed in p a r a  4(vii3 

of the application were made available ±o the 

applicant for putting his p roper defence nor any 

written order was passed for their non-production 

and thereby the defence was highly prejud i c e d  and 

the enquiry proceeding was vitiated. It is wrong 

to ay that FIR and Final Report of the Police are 

confidential records and they c annot be shown to 

the defence. The applicant relied on G o v e r n m e n t  

o r d e r s  dated 25.8.1961 while the respondents have 

referred to Government orders dated 

2 6 .5 . 8 1 without furnishing copy t h e r e o f  and the 

same could not be available for reference and reply.

I t  was wrong on the' part of the respondents to say 

that the documents a t  serial 6 7 were i r r e l e v a n t

and the documents at s/nos. 8 to 12 were not available, 

The defence was prejudiced by the actxon oF the 

r e s p o n d e n t s .  Denial of right of access to documents 

■for p r e p aring defence vitiates the e n quiry as held
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by judicial p r o n o u n c e m e n t  in case Surat Singh and 

others versus S.R.Bakashi and others AIR 1971 

Delhi 133', The contents of para 4(vii) of the 

application are re-asserted,

14. That the c o n t e n t s o f  p a r a  13 are denied 

as stated. It is wrong to say that the enquiry 

o f f icer examined the applicant in c o ntinuation of 

d e p o n e n t’s defence submitted in uribing. The enquiry 

Officer had/hasno p o w e r  to examine the SP3 (Suspected 

Public Servant) on his defence statement. The 

defence statement is required to be submitted under 

Rule 14(16} of the CCS (CCA) R u l e s i 965 and this

Rule does n o t  provide examination on the defence 

statement. The action of the Inquiry O f f i c e r  in 

examining the deponent on his defenci statement as 

stated was incompetent, without jurisdiction, arbitrary, 

biased and illegal which shows the p r e j u d i c e n e s s  and 

vitiates the proceeding. It is denied that the
V

Inqiniry O f f i c e r  submitted his report as per rules.

The contents of p a r a  4(viii) and 4(ix} of the appli­

cation are re-asserted,

15. That the c o n t e n t s o f  p a r a  14 are denied as 

stated and the. c o n t e n t s o f  p a r a  4(x) of the applica­

tion are re-iterated,

16. That the contents o f  p a r a  15 are denied as 

stated. The appellate authority did not consi d e r  

the case o bjectively by application of his mind to 

the facts and circumstances as required under Rule 

27 of the CCS (CCA) R u 1 s s .j 1965 and he acted m e c h a ­

n i c a l l y  on serwises and congectures. The contents 

of p a r a  4(xi) are re-asserted. It may be p o i n t e d  

out that there is no reply from respondent no. 2 

and the respondent no. 3 has no authority to hold 

b r i e f  on his b e half in the matter of statutory

p ower and duty.
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1 7 . That the c o n t e n t s o f  p a r a  16 are denied 

and those of p a r a  4(xii| of the application are 

re-stated.

18. That in reply to the contents of p a r a  17 

it is denied that the deponent has twisted the 

interpretation o f  communication no. 43156/64 AVD 

dated 22.10.1964. It is also denied that the 

pr e l i m i n a r y  enquiry has revealed that a p r i m a  

facie case is made out which would j u s t i f y  dis­

missal/removal or c ompulsory retirement from s e r ­

vice. The very fact that the depoent was suspended 

by order dated 31.12.83 (Annexure A ~ 1 4) to the 

application and charg e - s h e e t  was issued by memo 

dated 16.7.85 (A.nnexure A-2) after more than 1.1/2 

years makes it abundantly c lear that there was no 

material at all before the c o m p e t e n t  a u t h o r i t y  to 

suspend the deponent and he took action in hot haste 

without applying his mind and without considering 

the facts and circumstances o f  the case^ the i n s ­

tructions issued by the Government and DG P80T

in this regard. The action of the respondent no. 3 

in suspending the deponent was highly prejud i c i a l  

and unwarranted. It has been held by the Government 

that even though suspension may not be consid e r e d  

as a punishment, it does ' c onstitute a very

great hardship for a G overnment servant. In f a i r ­

ness to hiri), it is essential to ensure that this 

period is reduced to the barest minimum. It has 

repeatedly been ordered by the G o v e r n m e n t  that the 

entire proceeding from suspension should be finalised 

within months and the charg e - s h e e t  served within 

3 months and in case of delay it should be considered 

whether the suspension order should be revoked and

/A
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the officer permitted to resume duty. I f  the 

presence of the officer is considered detrimental 

to the collection of evidence Oj. i f  he is li(< V

to tamper with the evidence, he may be transferred 

on rewokation of the order (GI-CS Department of

Personnel G W  No. 39/39/70 Ests(A) dated 4.2.71 

read with Ofl No. 39/33/72 ESTSCAl dated 10.12.723.

The DS PS.T letter no. 2 0 1 / 43 / 7 6 - D is c .II  dated 

1 5 .7 .1 9 7 6 '(para 1(a) (c), under Government of India's

instructions (2) as conta i n e d  in Suamy's c o m p l i ­

cation on CCS(CCAi) Rule 1965, clearly lays doyn 

that while p l acing an official under suspe n s i o n  the 

competent authority should consider whether the 

purpose cannot be served by transferring the official 

from his post to a post where he may not respect 

the miscon d u c t  or influence the investigation, if 

any, in progress. If the authority find that the 

purpose cannot be served by t r a n s f e r r i n g  the 

official from his post to another p o s t  then he 

should record reasons therefor before placing the 

official under suspension. It may be s tated that 

the alleged incidence occured at Pali Post Office 

and the deponent was working at Hardoi and in view 

of this there was no j u s tification for suspension 

after a long lapse o f  time of over 7 years.

Besides,no reason was recorded by the c o m p e t e n t  

authority before placing the deponent under s u s ­

pension in terms of aforesaid instructions. The 

rest o f  the c o n t e n t ^ o f  para under reply are 

denied and thosej^para 4(xiiij) are re—iterated.

19. That p a r a  T8 needs no reply.

20, That the c o n t e n t s o f  paras 19 to 27 are
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denied and those of paras 5(i) to 5 (ix) o f  the 

application are re-iterated. The entire p r o c e e d ­

ing from suspension to the end has been wrong, 

malicious, prejudicial and against rules and 

instructions of the Govefcnment and DG Pa.T and hencs 

illegal and void.

-  IX -

21 . That p a r a  28 needs no reply.

22. Jhat the contents o f  p a r a  29 are denied

and those of p a r a  8 of the application are re­

asserted. The entire p r oceedings u/ere wrong, base­

less, malicious, unjust, against rules and i n struc­

tions. Hence illegal and void and liable to be 

quashed.

23. That p a r a  30 calls for no reply.

24. That the contents of para 31 are denied.

The relief sought for by the deponent are just and 

tenable on the facts and circu m s t a n c e s  of the case 

and ‘in view of the rules and instructions issued 

by the G overnment and liable to be sustained,

25, That the c o n t e n t s o f  para 32 are denied. Ths 

application filed by the deponent is sound, based 

on merit and is liable to be allowed with costs and

damages against the respondents.

L U C K N O W

Da t e d  : m  .1.90

VERIFICATION

I, the above named deponent do hereby 
verify that the c o n t e n t s o f  paras 1 to 19, 21, 23 
are true to my personal knowledge and those of 
paras 20, 22, 24 &- 25 are believed to be true. 
Nothing material has been suppressed, So help me

LU C K N O W  . B e p o n e n t

Dated : .1.90
I, i d e ntify the deponent 
vaho has s i g n e d  before me.

(n.Duibs;
Advocate



VAKALATNAMA
■

In the Hon’ble htigh C o u rc of Judicature at Allahabad
At

Lucknow Bench

Plff./Applt./Petitioner/Complainant

Verses

\\

........

K N O W  A L L  CO whom these presents sha,li come that I/We

...........

......Defent./Respt./Accused

w

nC

>^~the above-named.................................................................................... ..do hereby appoint

Shrl V. K. C H A U D H A R I,  Advocate, ...... ...........................................................
......................................... High Court, Lucknow Bench
(hereinafter called the advocate/s) to be my/our Advocate in the above-noted case and 

authorised him

To act, appear and plead in the above-noted case in this Court or in any other Court 
in which the same may be tried or hea'd and also in the appellate Court including High Court 
subject to payment of fees separately for each Court by me/us.

To sign, file, verify and present pleadings, appeals, cross-objections or petitions for 

executions, review, revision, withdrawal, compromise or other petitions or affidavits or other 
documents as may be deemed necsssary or proper for the prosecution of the said casa in all 

Its stages.

To file and take back documents, to admit &/or deny the documents of opposite 

partys. •?

To withdraw or compromise the said case or submit to arbitration any differences 

or disputes that may arise touching or in any manner relating to the said case.
<*

To take execution proceedings.

To deposit, draw and receive moneys, cheques, cash and grant receipts thereof and 
to do all other acts and things w hich may be necessary to be done for the progress and in the 
course of the prosecution of the said cause.

/
To appoint and instruct any other Legal Practitioner authorising him to exercise .the 

p o w e r  a n d  authority/hereby conferred upon the Advocate whenever he may think fit to do so 
& to sign the power of attornoy on our behalf.

And I/we the undersigned do hereby agree to ratify and confirm all acts done by the 
Advocate or his substitute in the matter as my/our own acts, as if done by me/us to^-ali 
hearings & will inform the Advocate for appearances when the case is called.

And I/we undersigned do hereby agree not to hold the advocate or his substitute 
responsible for the result of the said case. The adjournment costs whenever ordered by the 
Court shall be of the Advocate which he shall receive and retain for himself.

And I/we the undersigned do hereby agree that in the event of the whole or part of 
the fee agreed by me/us to be paid to the advocate remaining unpaid he shall be entitled to 
withdraw from the prosecution of the said case untill the same is paid up. The fee settled 
is only for the aoove case and above Court I/we hereby agree that once the fees is paid. I/we 
will not be entitled for the refund of the same in any case whatsoever.

IN W ITN ESS W H ER EO F I/we do hereunto set my/our hand to these presents the 

contents of which have been understood by me/us on th is...................—....... day o f................... 19

Accepted subject to the terms of fees. Client

Advocate

( S ; S ; K H U S R O )  ^
S u p e t - i n t e n d e n t  Post Offices

Divisvcwi Haidai>-24100J


